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LOK SABHA

Wednesday, December 11. 1996/Agrahayana 20.
1918 (Saka)

(The Lok Sabha met at Two Minutes Past
Eleven of the Clock)

[M&. Seeakewn in the Chair)

ORAL ANSWERS TO QUESTIONS
[English]
Oil Reserves in Nagaland

+
‘281, SHRI ISWAR PRASANNA HAZARIKA
SHRI UDDHAB BARMAN .

Will the PRIME MINISTER be pleased to state

(a) whether exploration by Oil and Natural Gas
Corporation has resulted in location ot proven oil
reserves 1n Nagaland,

(b) if so. estimated quantity of oil and gas reserves
in the State:

(c) whether ONGC has commenced drilling and
production of crude oil in Nagaland:

(d) if so, quantity of oil produced so far;

(e) whether drilling operations are still continuing:
and

(f) it sa. the details thereof and if not. the reasons
therefor? ’

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes, Sir.

(b) The reserves as on 1.4.1996 are 2.20 MMt of Oil
and 0.64 BCM of Gas.

(c) and (d). ONGC has been producing crude oil/
gas from Champang field in Nagaland since 1880-81.
However, crude oil production operations in Nagaland
have been ‘suspended w.ef 11.05.1994 as per the
directive of the State Government and have not yet
resumed. A cumutative production of 1.036 MMt of crude
oil has been obtained till May 1994.

(e) No, Sir.

(f) Driling operations had to be stopped from
11.5.1994 due to problems created at various locations
in Nagaland from time to time and subsequently as per
the direction of State Government of Nagaland.

SHRI ISWAR PRASANNA HAZARIKA : Mr. Speaker,
Sir, when we are faced with a severe shortage in
indigenous production of petroleum crude, it is very

LOK SABHA DEBATES

strange that this Government is unable to persuade one
of the States of our own country to permit us to do
prospecting and drilling of petroleum crude. Apparently
it is because of Article 317A of the Constitution. which.
inter alia provides that -

“No Act of Parliament in respect of ownership
and transfer of land and its resources shall
apply to the State of Nagaland uniess the
Legislative Assembly of Nagaland by a
resolution so decides”

Obviously the Government of Nagaland must have
invoked this Article and directed the ONGC to withdraw
its operations from the territory.

In this context. | would like to know whether an
exploration licence and petroleum mining lease was
granted to the ONGC. To start with, in 1980-81. the
drilling was started under Rule 5 of the Petroleum and
Natural Gas Rules. 1959 framed under the Oil Fields
(Regulations and Development) Act, 1948 If that licence
was granted, was it subsequently withdrawn or had the
Nagaland Government refused to pass a resolution
permitting the ONGC to continue drilling? What steps is
the Government is taking to persuade the State
Government of Nagaland?

MR. SPEAKER : Please frame your question.

SHRI ISWAR PRASANNA HAZARIKA : This is the
question. What steps is the Government taking to
persuade the State Government of Nagaland to permit
the ONGC to resume drilling operations in Nagaland?

SHRIT.R. BAALU : Mr. Speaker, Sir. the hon. Member
has raised the question connected with those raised by
the Government of Nagaland. On 7.5.94 the Government
of Nagaland had instructed the ONGC to suspend
forthwith the extraction of work till a final decision was
taken by the State Government. The Issue raised by the
State Government is about the interpretation of Anticle
371A of the Constitution which relates to the ownership
and transfer of land and its resources Article 371A
says and | quote :

"No Act of Parliament in respect of ownership
and transfer of land and its resources shall
apply to the State of Nagaland unless the
Legislative Assembly of Nagaland by a
resolution so decides”

SHRI ISWAR PRASANNA HAZARIKA ' | have already
quoted that.

SHRI T.R. BAALU : What is wrong in quoting it once
again? .

SHR! ISWAR PRASANNA HAZARIKA - We want 3z
reply.

SHR!I T.R. BAALU : We have already sought the
legal opinion of the Attorney General to this effect. The
Attorney General says that Article 371A relates only to

the ownershjp and transfer of land and its respurces
The Mines and Minerals (Development and Reguladn)
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Act. 1951 which is applicable to Nagaland does not
relate to ownership and transfer of resources of land.
Theretore. the legislation relating to development
regulations of mines and minerals will not require
ratitication. This is the position.

Now the ONGC has spent Rs. 162 crore by way ot
investment. We have lost two drilling rigs out of the five
that we had deployed. Out of the five rigs, two have
beer damaged and pilfered and we have lost about Rs.
28 crore. We have paid Rs. 33 crore by way of royalty.
We have spent Rs. 2 crore by way of welfare measures
to construct roads and bridges. In spite of all this
coordination, we want to have relationship with the
States. The State Government had opted to send a
letter on 7.5.94 requesting us to stop the work. Unless
a congenial atmosphere prevails in Nagaland, we cannot
go ahead with this.

SHRI ISWAR PRASANNA HAZARIKA : | understand
that the decision of the Government of Nagaland is
largely influenced by what is happening in the oil fields
of Assam. There has been a wanton and avoidable
flayring up of precious, non-renewable gas resources
for as long as 30 years. Everyday, gas worth Rs. 30
lakh is flared up and no effort has been made at all to
reduce the flaring to a technologically acceptable level.
At the same time. no steps have been taken to harness
the gas for s'emng up power, fertilizer and petro-chemical
industries and downstream Units. On the one hand, gas
is being flared and on the other, even the power stations
in Assam are being starved of gas

In reply to a recent question of mine, the
Government has admitted that a newly commissioned
power station in Assam is lying idle because of shortage
of gas. That is why, we are seeing things like the blow
up of the pipeline in Nalbari district of Assam followed
by fire in the Digboi Refinery and also the kidnappings
of ONGC personnel in Tripura. All this is happening
because of a sense of inequity, a sense of exploitation
by flaring the gas. And, the people have the apprehension
that the North-East would be left in the lurch once its
non-renewable oil and gas resources are exhausted.

Therefore, what is needed is to have a
comprehensive strategy to tackle the case of oil fields
in the insurgency affected Oil fields. What is needed is
setting up of petrochemical industries, harnessing of
gas reduction of flares gas and creation of ancillary
industries in the North-East.

MR. SPEAKER : Please come to the question. You
cannot go on making a statement like this.

SHRI ISWAR PRASANNA HAZARIKA : What | want
to know. Mr. Speaker, Sir, is whether the Government
have any comprehensive strategy to deal with the oil
fields in the insurgency affected North-Eastern region?

SHRI T.R. BAALU : Sir, the question relates to
Nagaland. Anyhow it is for the information of the hon.
Members that most of the gas in Assam is being used
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by the various industries. We are also having storage
facilities to store the extracied gases.

SHRI ISWAR PRASANNA HAZARIKA : No, no, gas
is not stored. There is no storage facility. It is being
tlared.

What is the Government doing about the Gas
Cracker Project to exploit the flared gas?

SHRI T.R. BAALU
Nagaland.

MR SPEAKER : Yes, | think so.

The question relates to Nagaland and you cannot
expect him to answer about Assam.

SHRI ISWAR PRASANNA HAZARIKA : Nagaland is
not willing to permit them to continue drilling because
of what is happening in Assam in terms of exploitation
and wastage of oil and gas resources.

MR. SPEAKER : | will explain

Mr. Minister, do you have a comprehensive policy
on oil exploration specifically, for North-Eastern States?
That is what he is asking.

SHRI T.R. BAALU : Sir. in fact, we are very much
inclined to take up the matter of the North-Eastern
borders and in this connection, the hon. Prime Minister
of India had visited those areas.

. Sir. the question relates to

Once again. as per the instruction of the hon. Prime
Minister., | am going to visit the North-East in the first
week of January next year to have face to tace
discussion with the State Governments which will
definitely yield some resuits.

As per the instructions of the hon. Pnme Minister,
| will see that somehow or the other it 1s settied.

SHRI UDDHAB BARMAN : Sir. the hon. Minister in
his reply has said that the drilling operation in some
parts started in 1980-81 and it was bundled of in May
11, 1994 after a long period of 14 years.

Mr. Speaker. Sir, as you are aware, Nagaland is a
very sensitive part of our country and necessarily people
of thay, area are backward also. The economic
development i1s very low there and there are long
standing grievances among the people of that State.

We are told that the PSU has to exploit the natural
resources in the North-Eastern region of Nagaland.
Certainly, the social responsibility falls on the PSU for
the developmet.t of that area. Considering the
backwardness of Nagaland and sensitivity of the
situation, is the Ministry trying to persuade the
Government of Nagaland and assuage the feelings of
Nagaland people by taking economic and other
measures for the development oi that area?

MR. SPEAKER : The Minister has already answered
this. He said that he was going to visit there in the first
week of January to discuss with the State Governments.
This has already been answered.
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Shri Meena, please.

[Translation]
You cannot ask question about Rajasthan.

SHRI BHERULAL MEENA : Sir, this is a relevant
question.

MR. SPEAKER : Then ask, what is relevant.

SHRI BHERULAL MEENA - Mr. Speaker, Sir, this
question is relevant because it was for the shortage of
LPG that a country-wide survey was conducted and all
possible efforts were made to meet the shortage. All
that | want to know from the hon. Minister is whether a
survey was conducted in Rajasthan, especially in
Barmer area of the State?

[English]
MR. SPEAKER : | am sorry.

[Translation]
SHRI BHERULAL MEENA - Let the reply come

MR. SPEAKER : No, not like this. This question
relates to Nagaland. Why do you link it with Rajasthan.

(Interruptions)

[English]

MR. SPEAKER : This is specific question about
Nagaland. He will not have the information. Spending
time on this point is a waste.

Conversion of Thorium into Uranium

+
*282. SHRI SATYA DEO SINGH :

SHRI VIJAY PATEL :
Will the PRIME MINISTER be pleased to state :

(a) whether possibilities of Atomic Energy
Development in the country have increased after getting
success in conversion of Thorium into Uranium 233,
recently;

(b) it so, the details thereof;

(c) whether any project using alternative nuclear
fuel has been commissioned; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND'
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (d). A Statement is laid on the Table of the House.

STATEMENT

(a) and (b). Yes, Sir. Thorium has been successfully
converted into uranium 233 in the Research Reactors
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in Trombay over the years. The reprocessing of uranium

.233 from the irradiated rods alsp has been carried out

both at Bhabha Atomic Research Cehwe (BARC) and
Indira Gandhi Centre for Atomic Reséarch (IGCAR).
The R & D work in the Department of Atomic Energy
is oriented towards the long term strategy with the
current generation of Pressurised Heavy Water Reactors
as the first stage, Plutonium Fuelled Fast Breeder
Reactors as the second stage and reactors operating
on the Thorium-Uranium 233 fuel cycle as the third
stage. ’

(c) and (d). Yes, Sir. Two zero power critical facilities
with Uranium-233 fuel Purnima-ll and Purnima-Ill were
operated as experiments in BARC. And more recently
on October 29, 1996, a 30 KWth research reactor KAMINI
using Uranium-233-aluminium alloy fuel fabricated at
BARC was commissioned at the Indira Gandhi Centre
for Atomc Research (IGCAR) at Kalpakkam. This
research reactor will be mainly used as a source of
neutrons for neutron, radiography of fast reactor fuel
elements and also for neutron activation analysis, for
reactor physics and for shielding experiments.

[Translation]

SHRI SATYA DEO SINGH : Through this question,
| would like to avail an opportunity - and | think the
House wpuld also like to join me - to congratulate the
Indian sCientists and technicians who have achieved
success through indigenous research in commissioning
KAMINI reactor. It has been estimated that we have
Thorium reserves of over four lakh tonnes in the country
Based on these estimates, we can generate 3.5 lakh
MW ot electricity during the next 300 years. The KAMINI
reactor developed indigenously is, perhaps, the only
reactor of its type in the world. This research was
undertaken in BARC and Indira Gandhi Centre for
Atomic Research and the scientists working in these
two centres deserve to be congratulated. The target set
for the 9th Five Year Plan for the generation of atomic
energy (electricity) through the use of Thorium - Uranium
233, experiment of which has been done in the KAMINI
reactor, is merely 3 per cent which comes to 800 MW
in all. This atomic reactor is environment friendly and it
has opened new vistas for meeting the shortage of
electricity in the country. Keeping in view the success
in generation of electricity with the use of Thorium, |
would like to know whether Government would consider
increasing the generation of atomic energy during the
9th.Five Year Plan and, it so, the steps proposed to be
taken in this regard?

[English]

SHRI YOGINDER K. ALAGH : | am very grateful to
the hon. Member for bringing it to the attention of the
House that the Kamini Reactor is a very great
achievement of Indian nuclear science. | would like to
inform him that in the Ninth Five Year Plarn the
Department of Atomic Energy proposes to produce a
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prototype fast breeder reactor of 500 MW. The design
tor the reactor is already underway both on the
tabrication of the equipment itself as well as on the
control equipment We are haising with the industry tor
this purpose. We are designing internally control
equipment and other things. It 1s hoped that we would
have perfeéted our own design for a 500 MW reactor by
the end of the Ninth Five Year Plan. The fast breeder
reactor with power plant of about 500 MW will cost us
a fairly substantial amount of money. It will use plutonium
as a fuel but it will also generate Thorium 233 with
which then subsequently by developing the technologies
which the Kamini Reactor has developed we will be
able to develop advanced pressurised heavy water
reactors (AHWR) so that we can operationalise this into
the Ninth Five Year Plan. We have every intention of
taking this major breakthrough and pushing ahead with
an atomic energy plant based on this. However. in the
Ninth Five Year Plan itself. we would also be developing
power reactors based on the available technology and
we have plans for raising the capacity through nuclear
power

[Translation]

SHRI SATYA DEO SINGH : Mr. Speaker. Sir, through
you. | would like to tell the hon Minister that generation
of electricity in the country has, in fact. gone down
instead of going up This new atomic research will not
only push up electricity generation but will also benefit
our security forces and universities. The Prime Minister
is present here. | want his attention also. The hon
Minister has just now said that atomic energy generation
will require additional funds. Although. funds are needed
for all items of work. yet | would request that the hon
Minister should assure the House that money for this
purpose would be made available.

One more question | would like to ask with the
hope that the hon. Prime Minister would accept my
appeal and would make the required funds available
for the development to atomic energy Right now, UP is
passing through a severe power crisis which poses a
kig problem for the farmers. Generation of electricity is
coming down which is causing an adverse effect on
the economic situation of the country. | would like to
know from the hon. Minister whether he would formulate
a scheme for setting up an atomic reactor in eastern
up?

AN HON MEMBER - For entire UP.

SHRI SATYA DEO SINGH ' Other parts of the country
are already having these reactors: | am specifically
asking tfor eastern UP to which | belong There is no
atomic reactor there. Keeping in view the backwardness
of and power shortage in eastern UP. will the
Government consider setting up of an atomic reactor in
that part of the country: it so. the time by which it is
expected to be done?
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[English]

SHRIYOGINDER K. ALAGH : Sir. the Atomic Enerqgy
Commission had given a presentation to the Prime
Minister and the Prime Minister has visited owr atomuc
energy research establishments at Mumbai This is very
encouraging to the scientists and we have every hope
that in the Ninth Five Year Plan we will be able to
persuade the Planning Commission to meet our

legitimate requirement of resources which will be
available for the two atomic power plants. which we
plan to set up with Russian collaboration. the other

projects which we hope to complete. as also the
prototype fast breeder reactor - which | have mentioned
in reply to the hon. Member - which is In the research
and development stage and on which we hope to start
fabricating at the end of the Ninth Five Year Plan. We
have every hope that we will be able to get these
resources in the tinalised version of the Ninth Five Year
Plan. The siting of atomic power projects 1s done by
technical expert groups and there has been some
preliminary work done but | would request that these
problems - because they involve both techno-economic
as well as many other considerations of safety and so
on - should be left to the concerned scientific groups
which make an assessment of the location

SHRI VIJAY PATEL - Sir. as a result of the ageing
of the power plant and equipment. thie present power
plants have become obsolete and they are hazardous
too. Uranium-233 has proved to be the most economical
safe. efficient. pollution-free fuel Therefore | would hke
to know what amount would be saved by establishing
the power plants which the hon. Minister has just now
mentioned.

SHRIYOGINDER K. ALAGH . Sir. in the initial phase
atomic power particularly for a country like India which
has to develop it entirely of its own resoutces. does
cost some money Our preliminary estimates are that
even the prototype tast breeder reactor will cost s
something like Rs. 2500 crore which means that its
financial cost will be somewhat higher than the existing
alternative sources of energy However. our experience
is that as we stabilise these technologies and as we get
into larger applications. costs go down. So. | am hoping
that the new technologies which will emerge from the
Kamini Reactor will be competitive in terms of meeting
our requirements. As the hon. Members has said. they
also will use our scarce thorium resources which will
be made available. let us say. after we have perfected
these technologies for hundreds of years. to meet our
requirements.

PROF. PJ. KURIEN : | also join the hon. Members
in congratulating our scientists for the technology
innovation that is very much suitable to our country.
There is a large potential for nuciear energy innovation
and we all want that the Government should start using
this potential.
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' | wouid like to ask one guestion that in view of what
. happened in Charnoby! - of course, about the Chernoby!

disaster, all of us know --whether our atomic reactors -

have been subjected to a strict manitoring with regard
to the salety aspect. Secondly, the question of dumping

of nuclear wastes itseif is a serious problem even to the -

developed countries. How are we going to tackle it?
May | know whether the Mm;stry is logking into this
aspect aiso?

SHRI YOGINDER K. ALAGH : The Atomic Energy .

Regulatory Board has prepared. a ¢letailed report on the
safaty steps that have to be taken and we have put a
yery distinguished iIndian scientist, Dr. Rama Rao as
the chairman of the Board. They have all the powsrs.
I they face any problem about the working of any, reactor,

| would say that all the recommendatjons of the Board .

have been fully taken into agcount; most of the short
term recommendations have aiready been implemented;
and the action plan for most of our nuciear agencies
has been produced, for seeing to it that-the medium
and the long term safety recommandations of the Atomic
Energy Regulatory Board are implemented
...(Interruptions)

[Translation]

KUMAR! UMA BHARATI  Mr. Speaker, Sir, he is
putting his hand repeatedly into his packet, what is that
he is looking for? ) '

[English}
MR. SPEAKER : Do you want to see it!

SHR! YOGINDER K. ALAGH : | want to assure the
hon. Member that as far as the old reactors are
concerned, the recommendation of switching them over
to zirconium alloys has already been taken into acegunt
and at present, most of our reactors are running with a
good plant load factor. But the Rajasthan Atomic Power
Plant has been shut down for mandatory repairs; RAPP
has been shut to switch to implement these
recommendations.

[Translation]
Refinery Projects
*283. SHRI N.J. RATHWA . Wili the PRIME

MINISTER be pleased to state :

{a) whethar any schemes have been formuiated in
regard to the refinery projects by pil companies in
collaboration with some foreign oit companies; -

AGRANAYANA 20, 1918 (Sake)
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(b) f so0, the details thereof:

{c) the datails of the progress made in this regard
so for;

(d) the aquity participation of the forslgn oil
compahies under the said schemes and the Hetalls of
the equity of tha publbc and others; and '~

{e) the time by which the said project &5 likely to be
complisted?

- (English)

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (e). A statement is laid on the table of the House,

STATEMENT

(a) to {e). Madras Retineries Limited was set up in
1965 -as joint venture with NIOC (13%)* and Amaco
India inc. (13%)" and Cochin Refineries Limited was
ajso set up in 1983 as Joint venture with Phillips

Petroleum Company Ltd. (25%)*. The present

- sharsholdings of these Companies are as under :

(i) Madrae Refineries Limited
Government of India 83.75%
Nationat {ranian Ol Co. 12.21%
Others : 34.04%
(i) Cochin Refineries Limited '

Govt. of india : 55.04%
Govt. of Kerala : © 5.08%
Others - : 39.88%

Government in 1992, approved setting up 3 Joint
Venture Refineries each with a capacity of 8.0 MMTPA
to be located in Eastern India, Central india and Western .
India by 10C, BPCL and HPCL respectively, with private
parties from India or abroad. Recently, in pursuanca of
this policy, LOls have also bsen granted fo HPCL and
BPCL for setting up refineries in Joint Venture in Punjab
and Uttar Pradesh respectively. The details of tha equity
participation in these Joint Venture Reﬂnaries are as
under :

pSU : C 28%
Joint Venture Partner : o 28%
Public - o 48%

The details of progmss of these projects is_as
foliows .

1. 10C/Kuwmit Petroleum Corporation
S Project
‘2, BPCL/Oman Oil Company’
E ‘ : S Project.
3. HPCL/Omao Oil Company -

EWn India Refinery
“Central India Refinery

Wost,am India mﬂmry

DFR for !hn pfm is yet to be
" received from JOC.

Project sa:;cﬁemd in Dec'as.. To be
. machanically. compilated .in 1999‘ :
 Proposal is under process  fof
“mmum wno\m o
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4. BPCL/Shell International
Petroleum Co.

5. HPCL/Saudi Aramco

Equity partictpation

[Translation]

SHRI N.J. RATHWA : Mr. Speaker. | would like to
know from the Hon'ble Minister whether during the past
years oil companies of the country such as HPCL. BPCL.
1.0.C. have started oil refining projects in collaboration
with foreign oil companies. If so the names of such
companies and the names of foreign companies which
have started oil refining projects with the help of foreign
oil companies and upto date position in this regard and
the extent of amount spent on these companies?

[English}

SHRI T.R. BAALU : Sir at the start of the Eighth
Plan, the Government of India has decided to set up
three refineries — one in the Eastern India. the second
in Western India and the third in Central India. We have
called for the joint venture partners in common publicity.
In July 1992, global publicity was made. People from
Oman, Kuwait and International Petroleum Investment
Company from Abu Dhabi offered equity. During the
discussion between the International Petroleum
Corporation and our oil companies. it was found that
the International Oil Company was not keen on
participating in the joint venture. Finally. Oman Oil
Comapany forward to participate in the Western and
Central India Refineries. The Kuwait Petroieum
Corporation has offered to participate in the Eastern
India Refinery. As it is, the Eastern India Refinery is a
joint venture partner with Kuwait Petroleum Corporation
and the I0OC which is to be set up in Orissa. The MOU
was signed on 6.9.1995; the capacity would be six
million metric tonnes; the detailed teasibility report is
yet to be received from the PSU.

As tar as the Central India Refinery is concerned.
the Oman Oil Company and Bharat Petroleum
Corporation Limited had signed an MOU on 25.2.94;
the capacity of the refinery will be six million metric
tonnes. Land acquisition is about to be completed. Equity
participation will be 26 per cent from BPCL and 26 per
cent from Oman Oil Company and that of the public will

be 48 percent. It will be completed before 1999. The .

expenditure incurred so far. upto 31.3.1996, is Rs. 10
crore and the anticipated expenditure in 1996-97 is Rs.
25 crore

Regarding the Western India Refinery, under joint
venture partnership with the Oman Oil Company and
Hindustan Petroleum Corporation Limited. it is to be set
up in Maharashtra. Stage-ll clearance has been given.
Land acquisition is yet to be completed. | also interacted
with the officials of the Government of Maharashtra and
| requested them to speed up the land acquisition.

U.P. Refinery

Punjab Retinery

Project is under process for Ist stage
clearance.

Project is under process for Ist stage
clearance.

As far as the Punjab Refinery is concerned. it is to
be set up with Saudi Aramco and HPCL.

MR. SPEAKER : If you have got a long list. please
place it on the Table of the House

SHRI T.R. BAALU : What can | do. Sir? They want
to have the full information.

MR. SPEAKER : The list can be placed on the Table
of the House.

[Translation)

SHRI N.J. RATHWA - My second question is that
what will be the criteria of equity ot these oil companies
with Government and other parties under these schemes
and the extent of amount likely to be incurred on the’
scheme and the resources through which this amount
is to be mobilised

[English]

SHRI TR BAALU - Sir. resource mobilisation will
be by equity participation. The foreign collaboration
company will have to invest 26 per cent and the
concerned public sector unit will also have to invest
26 per cent and the public will have to invest 48
per cent.

SHRI BASU DEB ACHARIA : Sir. there is a proposal
from the State of West Bengal to set up two oil refineries
in West Bengal. Has the Government received any such
proposal? If so. what are the steps taken by the
Government of india?

SHRI T.R. BAALU : Sir, the question 1s pertaining to
export-oriented refineries.

If the hon. Member puts a question about the export
oriented units. | can answer it.

[Translation]

SHRI DILEEP SINGH BHURIA : Mr. Speaker. Sir. |
would specifically like to know about Oman. There was
a press report two days back that the deal is going to
be cancelled because the line is passing through
Pakistan and Pakistan have yet not granted its
permission. Shall we get agreement of Oman as it is or
not. Whether the work will be completed by 1999 or not
and whether we have obtained NOC from Pakistan or
not.

SHRI T.R. BAALU : The guestion pertains to EQU
refinery projects. My hon. friend has posed a question
pertaining to Oman Oil and Gas.

SHRI MADHUKAR SARPOTDAR : Mr. Speaker, Sir,
my question is about Western india Refinery Project. In
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the answer, he has mentioned that the proposal is under
process for approval of investment.

What about acquisition of land? What is the amount
of investment? From where would the Government get
this amount? Will it be obtained from foreign companies
or from within the country?

You have mentioned about the present condition of
this project. | would like to have an answer to these
questions.

SHRI T.R. BAALU : It is pertaining to the Western
India Refinery Project. It is a joint venture between

Oman and HPC. In the beginning itself. | have told the ‘

hon. Members that during my visit to Mumbai, | personally
contacted . most probably. the Industry Secretary and
other Government officials. | requested them to speed
up the process of land acquisition. The land acquisition
is half-way through only. The Government is very much
interested to put up industry in Maharashtra

As far as the capacity is concerned, it will be six
million tonnes and the cost will be around Rs. 5100
crore.

The stage-ll clearance has been obtained. The
Government has got more details from the partner in
the joint venture about the financial aspect.

[Translition]

SHRI RAMENDRA KUMAR : Mr. Speaker, Sir, thank
you very much. There is one Barauni refinery in Bihar
Indian Qil Board has sent an expansion programme for
Barauni oil refinery from 3.2 million to 6 million to there
Government and which is lying with the Government
since February 1996. Infrastructure is available ther
and there is no problem of land acquisition and quarters
and other sources are also available there. | would like
to know the time by which Government proposed to
clear expansion proposal of Barauni oil refinery.

MR. SPEAKER : Very good.

SHRI T.R. BAALU : We are very much interested in
the Barauni Refinery. We will expand it. The question is
out of context.

[Translation]

SHRI SHATRUGHAN PRASAD SINGH : Sir, it is not
out of context. It is related...(Interruptions)

[English]

The Government of India is going to install refineries
in several States. There is a refinery in the State of
Bihar. The only question involved is about expansion.
This is not out of context. The Government should reply
to it

The Minister concerned should give us the
information. If he is not in a position to reply to my
supplementary, it is another point.
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MR SPEAKER
Bihar?

SHRI T.R. BAALU : Regarding non-availability of
crude oil. the expansion 1s pending. As and when we
put up the pipeline project there. it will come up.

SHRI RAMENDRA KUMAR : Sir. | personally met
the Minister in his Otfice and gave him a letter requesting
him about this project. But the project is still pending.

MR. SPEAKER . You better meet him once again.
SHRI RAMENDRA KUMAR : Thank you Sir.

SHRI KASHI RAM RANA - Sir. in regard to the
proposal of M/s. Oman Oil India Company and M/s
IPCL. the hon. Minister in his reply has said that the
proposal is under process for investment approval

Is there any new proposal for

Sir. |1 would like to know from the hon. Minister as
to when this project would be sanctioned and
commenced. Our earlier Prime Ministers. the late Shri
Rajiv Gandhi and Shri PV. Narasimha Rao had
promised to provide sufficient gas for power generation
from the Tapti High Drill Then the Government of India
had also promised to supply gas from the Oman gas
pipeline. The State of Gujarat is now facing an acute
power shortage due to non-allotment of gas tor power
generation. So. | would like to ask the hon. Minister as
to when this project would be completed and sanctioned
and how much amount would be required for this project

SHRIT.R. BAALU : Sir. M/s. Oman Oil India Company
is a joint venture with M/s  Bharat Petroleum is going to
set up a refinery in Central India. As far as the concern
of the hon. Member about setting up of refinery in
Western India is concerned. | would like to say that
M/s. Oman India Oil Company along with M/s Indian
Petrochemicals would have to set up a refinery in
Western India. M/s. Oman India Oil Company has already
invested. as participatory investment. 26 per cent, out
of the total of Rs. 35 crore for the refinery in Madhya
Pradesh, that is. in Central India

We have requested the concerned PSU to go into
the details of the financial capabilities of M/s. Oman
India Oil company for setting up of the Western India
refinery. However. the Government is very much
interested to put up the refinery in Western India
...(Interruptions)

Prime Minister's Integrated Urban Poverty
Eradication Programme

*284. SHRI JAGAT VIR SINGH DRONA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Union Government have received
the final project Reports regarding Prime Minister's
Integrated Urban Poverty Eradication Programme
(PMIUPEP) from the State Governments: and

(b) if so. the details of the Project Report State-wise
and Uttar Pradesh in particular?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF GTATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U VENKATESWARLU) : (a) and (b). There
15 no provision for submission of Project Reports hy the
State Governments to the Central Government under
the Prme Mmister's Integrated Urban Poverty
Eradicaton Pogiamme. State Governments prepare town
project reports at their own level keeping in view local
telt needs within the overall guidelines of the
Programme

[Translation]

SHRI JAGAT VIR SINGH DRONA : Mr. Speaker. Sir.
today s Prime Ministers day and in the morning he
was present here. | would like to know whether he has
gone with your permission because at present he is not
here

[English]

MR SPEAKER - Yes. The Prime Minister has an
appointment with the Prime Minister of Bangladesh.

[Translation]

SHRI JAGAT VIR SINGH DRONA . | am satistied.
Sir. Integrated Urban Poverty Eradication Programme of
Prime Minister was started Iin 1995, Its main purpose
was. how to implement this programme in town having
population of 50 thousand to one lakh as there are 345
such town in the countries The Central Government
had planned to provide Rs 800/- crores in 5 years and
Rs. 715 crores was to be provided by the State
Government and 6375/- crores rupees was to be given
by banks bulks The purpose of this scheme was that
poverty of 50 lakh people could be removed. It was
also assured that by giving some relaxation in the
population this scheme should also be extended for
H P Sikkim. North Eastern States and J & K. | would
like to ask hon Minister directly whether Government
have given relaxation in respect of population and if so
how far they have been successful in Himachal Pradesh.
Sikkimi. North Eastern States and Jammu & Kashmir.

[Enghish]

DR. U VENKATESWARLU : As far as PMIUPEP is
concerned 1t .has been applied to an urban
agglomeration having a population between 50.000 to
sne lakh In certain States there are as many as 345
urban agglomerations. In certain States. without
confining to the urban agglomeration. exemptions are
given in the towns also. These examptions that are
given are in the hilly and backward States. It has been
said. ‘keeping In view the peculiar problems of backward
and hilly States. it has been decided to extend the
programme to district towns in North-Eastern States.
Sikkim. Jammu and Kashmir. Himachal Pradesh,.
Garhwal and Kumaon range . These are the exemptions
that are given in urban agglomerations.
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The hon. Member has asked as to whether it is
possible for the States to contribute Rs. 700 crore in
addition to Rs. 800 crore that is being provided by the
Union Government - also five per cent of the amount is
to be contributed by the beneficiary. | would like to say
that this is a programme which has been launched for
a specific group of people. that is the group of people
having education background up to the 9th class. Unlike
other programmes that are already in operation. like
NRY. IDSMT. etc.. this is a programme which has been
aimed at a particular target group. There is a certain
amount of success in some States. The States are
preparing their project reports and they are being
implemented accordingly. This is a programme which
has been launched just one year ago.

[Translation]

SHR! JAGAT VIR SINGH DRONA : Mr. Speaker. Sir,
| am unable to understand whether the hon. Minister
has been able to grasp my question or not because the
reply which he has given does not pertain to my
question. He has replied that States were to prepare
their project reports. My question was as to how many
States have prepared their project reports?

Durning 1995-96 Rs. 15.85 crores were released to
Uttar Pradesh under the scheme. | would also like to
know the share of Central Government and Uttar
Pradesh Government in this amount and in how many
cities in Uttar Pradesh. this scheme has been
implemented and the number of people benefitted

[English]

DR. U. VENKATESWARLU : Though there i1s no
need to submit these Project Reports to the Central
Government, | have got the particulars of the Project
Reports that have been prepared by different States
The information is that in Bihar out of 28 urban
agglomerations. 24 Project Reports have been prepared
Similarly, in Haryana, out of nine, eight Project Reports
have been prepared. In Kerala nine out of nine Project
Reports have been prepared. In Madhya Pradesh out
of 29. 22 Project Reports have been prepared. In
Maharashtra 28 out of 28 and in Mizoram two out of two
Project Reports have been prepared. In Rajasthan 20
out of 20 and in Tamil Nadu 41 out of 41 Project Reports
have been prepared. In Himachal Pradesh 46 out of 53
and in West Bengal 11 out of 18 Project Reports have
been prepared. This is the information that we have
received from different States. In other States though
Project Reports have been prepared at their level, the
information has not reached the Union Government.

_ Regarding the second part of the question, as far
as Uttar Pradesh is concerned. Rs. 15.84 crore have
been earmarked and the State's share has been given
to the extent of Rs. 14.87 crore. As tar as the total
number of people benefited out of this programme is
concerned, the information is still awaited from the State.



17 Oral Answers

SHRI JAGAT VIR SINGH DRONA : | seek your
protection. Sit. | only asked the number of towns in Uttar
Pradesh in which the scheme is launched

MR. SPEAKER - The Minister has already replied
that it is 46 out of 53 proposals. Mr. Minister. you can
kindly give him the locations of these places

DR U VENKATESWARLU : | have got the list and
I will give it to the hon. Member Suir

SHRI K.S RAYADU : Mr. Speaker. Sir | would like
to know from the hon. Minister. the eligibiity conditions
to avail of benetits under the PMIUPEP. the unit cost
that has been provided. the subsidy and the conditions
of repayment

DR U VENKATESWARLU : Sir. as | have been
saying. these benefits can be availed of by the urban
poar. The eligibility contitions are - the beneficiary
should be educated up to the 9th standard. his annual
tamily income should not exceed Rs 11.850° he should
be residing in the town for at least three years from the
date of benefit. and he should not be a defaulter to any
nationalised bank. financial institution or cooperative
bank These are the eligibility conditions

The maximum unit cost will not exceed Rs 1 lakh
A subsidy of 15 per cent will be provided under this
particular scheme subject to a maximum of Rs 7.500
The beneficiary has to contribute five per cent of the
total project cost. Two or more persons, if they are
eligible can also Join together and take up the venture

[Translation]

SHRI SHIVRAJ SINGH ° Mr. Speaker. Sir it has
been seen in the matter of loans to be given to poor
people under integrated Urban Poverty Eradication
Programme. the number of cases to be submitted to the
banks is more than the target and the people have to
run from pillar to post to get. their loans sanctioned
Even after one or two years the amount which they get
is half Therefore. Mr. Speaker through you | would like
to know from the hon. Minister that he should evolve
any such plan so that the poor people could get the
sufticient amount in a time bound period without any
corruption

[English]

DR. U VENKATESWARLU : Sir. this is programme
sponsored by the Union Government and launched and
pursued by the State Governments. Normally. at the
District level bank meetings. it is the District lead bank
which will look into whether the beneficiaries are being
given these loans or not. If there are any specific issues
that come to the notice of the Union Government. we
can pursue from this point also.

SHRI SONTOSH MOHAN DEV : Sir. the other day
you have also commented upon it and today also we
are listening to this answer. Under the present system.
the Central Government gives money and there is no
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accountability of the State Governments as they are not
answerable to the Central Government. | am the
Chairman of the Standing Committee on Urban and
Rural Development

MR. SPEAKER : That 1s why | gave you the chance

SHRI SONTOSH MOHAN DEV : | would like to
specifically ask as to what is the matching contribution
a State is supposed to make to this scheme. how does
the Central Government make sure that that matching
contribution has been given. and what is the basis of
their releasing money in Instalments

DR U VENKATESWARLU - Sir. normally this 15 a
programme which has been launched for a pernod of
five years. Every year. the participation or the subsidy
component of the Centre and the States differ from
programme to programme. Its range vaties depending
upon the type of programme In certain projects it is
60:40 and in certain projects it 1s 5050 In certain
projects even 100 per cent is being borne by the Union
Government. Normally depending upon the proportion
of 60:40 unless we receive the annual utihsation
certificate the second year s instalments are not
released

Sir. there 1s an in-builtl monitoring system n the
programme itself. It depends upon receiving of the
utitisation certificate and the release of the matching
grant of 60°40. the whole problem is that this programme-
Is only one year old. It has not come up to the stage of
monitoring It has been launched just in November
1995 There is an in-built monitoring

SHRI JAG MOHAN : My question 1s the other way
round. There is an expert group commissioned by the
Planning Commission. which has estimated that 40 per
cent of the urban population is now living below the
poverty line. First. | would like to know whether this s
a fact or not. Secondly. consequent to the reforms s
urban poverty deepening and I1s unemployment
increasing? If this 1s a fact. then what preventive
measures are being taken to ensure that unemployment
does not increase. the urban poverty does not increase
Otherwise. this type of schemes will hardly make any
ditference to the situation. You must see that preventive
measures are taken to ensure that urban poverty does
nto deepen further and unemployment does not increase
further.

DR. U. VENKATESWARLU = This is a very wider
question and it is outside the scope of the PMIUERF
However. as far as the levels of the urban poverty and
the range are concerned. it is normally the Ministry ot
Planning which will be answering that question.
However. to my knowledge the urban poverty levels are
not under preparation and an attempt was made by the
earlier Government as far this is concerned. The former
Prime Minister had just introduced a new scheme to
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add to the existing scheme so that a portion of the
urban poor will also be taken care of under this
programme.

SHR! K S.R. MURTHY . The hon. Minister has said
that the programme is only one year old and it cannot
be reviewed. .(/nterruptions)

MR. SPEAKER : He has been the Secretary of the
Rural Development. So. he knows

(Interruptions)

MR SPEAKER : Please listen. you will be benefited
by that.

(Interruptions)

CR U VENKATESWARLU : | did not say that it
cannot be reviewed. but it has not come up to the stage
of review.

SHR!I K.S.R MURTHY : Even if it is one year old,
it is worthwhile diagnosing the disease within one year.
It is always better to see where we are going wrong so
that those wrongs can be rectified.

My second submission is about the banks. The
banks are not coming up in a big way in any
programme. whatsoever, whether it is wurban
development or rural development. So, | would like to
submit to the hon. Minister that he should not ask to
come with specific cases. Our specific case is that the
banks are not doing their job. Kindly see that the banks
respond and they come up in a big way to help this
cause.

DR. U. VENKATESWARLU : The suggestion
extended by the hon. Member are well taken care of. |
will also address letters to all the States to pursue this
aspect about the bank loans and then | would do the
needful

MR. SPEAKER : No. there is another question of
banks and that is. banks are not being responsive.

DR. U VENKATESWARLU : That is what | am telling.
I will write letters to different States on this issue to
pursue with the banks to see whether it can be taken
care of.. (Interruptions)

SHRI JAGAT VIR SINGH DRONA : The hon. Finance
Minister is here. He can respond to this...(Interruptions)

MR. SPEAKER : | think the hon. Finance Minister
has heard it.

(Interruptions)

MR. SPEAKER - Kindly give a chance to your
colleagues also. You had your time.

(Interruptions)
MR. SPEAKER : No.
(Interruptions)
SHRI I.D. SWAMI (Karnal) : Thank you, Mr. Speaker.
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Regarding the loaning problem, not only in this
Yojana but even in other plans, the DRDO in the districts
is looking after it; the States also are looking after it. As
the hon. Minister has said, there is a lead bank which
is rgpresented on those bodies when thé loans are
sanctioned or the schemes are sanctioned.

12.00 hrs.

But still after the sanctioning of loans, after
approving of the applications, the applications go back
to the branch concerned and they again sit over it.

MR. SPEAKER : Do you want to have an answer?

SHRI 1.D. SWAMI : Yes, Sir. Will the hon. Minister
issue instructions and guidelines that on those plans,
on those schemes, where the lead bank is represented
on the DRDA and other planning bodies no second
look by the banks will be allowed?

DR. U. VENKATESWARLU : Sir, this is again a
question regarding participation and willingness of the
banks concerned. | have already told you that | will
once again pursue this matter with the respective State
Governments. | will uniformly write letters to all the
State Governments to pursue this. If it is not possible,
once again they will come back to us.

WRITTEN ANSWERS TO QUESTIONS

[Translation]

Oil Wells

‘285. DR. MAHADEEPAK SINGH SHAKYA
SHRI NAWAL KISHORE RAI :

Will the PRIME MINISTER be pleased to state :

(a) whether public Sector Qil Exploration
Companies have discovered several oil wells during

the Eighth Five Year Plan;

(b) if so, the number of wells discovered, company-
wise with locations;

(c) the quantity of oil exploited and still left in each
of these wells, as on date;

(d) the target set for crude oil production during
Ninth Five Year Plan; and

(e) the steps taken by the Government to achieve
the target?

THE MINISTER OF STATE IN THE MINISTRY OF

PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes, Sir.

(b) During the VIH Five Year Plan (since 1992-93 to
1.10.1996) ONGC and OIL have made 38 oil
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discoveries. The names and locations of these oil finds
are as follows

ONGC

State/Area No. of Name of field
discoveries

Gujarat 6 Khambel. Halisa, Khamboi.

Wadasma, Kherwa and Asmali.
Pallivaramangalam, Mattur.
Kuttanallur. Pundi and
Kizhvalur.

GS-15. GS-23 and GS-28.

B-59, B-127, Gulf-D, Gulf-A, B-
180, B-45, WO-5, B-15, B-193,
B-153, WO-16, WO-15 and B-

Tamil Nadu 5

East Coast
Waest Coast 13

15A.

O.lLL.

Assam 10 North Hapjan, Makum. South
Rajgarh. Bhekulajan. Rajali,
Rungaliting, Borhapjan,
Tumlikhat, Madarkhat and
Jutlibari.

Arunachal | Kherem.

Pradesh

(c) The requisite details in respect of each of the
above finds is as under :

Structure Cumulative Balance Reserves
Production
(MMT)

1 2 3
North Hapjan 0.09 0.62
Makum 0.04 1.43
South Rajgarh Nil 0.14
Bhekulajan 0.02 0.36
Rajali Marginal 0.16
Rungaliting Marginal 0.75
Borhapjan ‘ Marginal 0.19
Tamulikhat Marginal 0.15
Madarkhat Reserves being

. assessed
Jutlibari -do-
Kherem -do-
Khambel 0.0009 0.01
Halisa . 0.0004 0.09
Khamboi 0.0020 0.01
Pallivaramangalam Negligible 0.43
Mattur 0.0065 0.17
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1 2 3
Kuttanallur 0.009 0.02
Pundi 0.006 0.03
Kizhvalur 0.0015 0.05
Kherw? 0.0002 To be estimated
Asmali 0.0001 To be estimated
B-59 - 0.24
B-127 - 0.43
Gult-D - 0.04
Gult-A - 007
B-189 - 0.18
B-45 - 012
GS-29 - 043
WO-5 - 0.21
GS-15 - 0.85
GS-23 - 0.46
B-193 - 0.00
B-153 - Negligible
WO-16 - 0.26
WOQO-15 - 0.24
B-15 A - ’ 0 00
Wadasma Negligible

B-15 - 0.02

(d) and (e). Ninth Plan crude oil targets are yet to
be firmed up.

[English]
Crude Oil Production

‘286 SHRIMATI VASUNDHARA RAJE :
SHRI BASU DEB ACHARIA .

Will the PRIME MINISTER be pleased to state

(a) the target fixed and actual production of crude
oil during each of the last three years of each oil
producing States:

(b) whether the production has been decreasing
during these years:

(c) if so. the reasons therefor:

(d) the total value and quantity imported during
each of the three last years:

(e) the comparative offshore and onshore crude oil
production at present: and

(f) the steps taken by the Government to reduce
import and increase the domestic crude oil production?

THE MINISTER OF THE STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS (SHRI TR
BAALU) : (a) to (c) and (e). The state-wise crude oil
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production targets and actual production by ONGC/OIL during the last three years was as under :

(000 Tonnes)

1993-94 1994-95 1995-96
(Provisionai)
Target Actual Target Actual Target Actual
A. Oil-and Natura) Gas Corp. Ltd. R
Gujarat 5720 5976 5850 6279 6150 6362
Assam 3000 2327 3000 2185 2681 2190
Tamil Nadu/Andhra Pradesh 540 537 681 656 i 491 418
Bombay High 15160 18375 19818 20226 24062 22670
Offshore . .
Total (a) 24420 24215 29349 29356 33384 31640
B. Oil India Limited
Assam/Arunachal Pradesh 2750 2811 2930 2881 2980 2882
C. Joint Venture + Pvt. .- - - ) K - 630
Grand Total (a+b+c) of which 27170 27026 32279 32237 36364 35152
Onshore 12010 11651 12461 12011 12302 11866
Offshore 15160 15375 19818

20226 24062 23286

* 252000 Tonnes of production from JV + Pvt, included in ONGC and OIL production.

The reasons for shortfall in achievement of target
during the above period were :

(i} Reduction in anticipated production from the
maor tields of BRBC especially Bombay High
and Neelam, due to unexpected reservoir
behaviour not in confarmity with earlier’
predictions.

(ii) Oil fields entering into the natural declining
phase. .

(i) Reduced production from joint venture
projects.

(iv) Constraints in operating conditions on
account if law and ofdaer problems and
insurgency in NE region.

{v) Stoppage of work in Nagaland.

(vi) Frequent power shutdown in Western and
Eastern region" affecting artitieial lift
operations. :

(d) The quantity of crude oil imported during 1993-
94 to 1995-96 and its valug was as under .

Year ’ Quantity : Value
. {000 tonnes) {Rs. Crores)
1893-94 : 30822 @ 10889 - ¢
188495 : 27“9 : : i 10318
1995-96 273k . 11817

N

{fy As the indigenous production of oil is not
sufficient to meet the demand requirements, the shortfall
is met through imports. The steps taken to increase the
crude il production are :

(i)

(i)

(iii)

()

v)

i)

{vii)

Development of new fields and additionatl
development of existing fields.

Implementation of Enhanced Oil Recovery
(EOR) Scheme and extension of some of
EOR schemes from pilot scale to full scale
field application. '

implementation of certain specialised
technology such ‘as extended reach-drilling,
horizontal and drain hole drilling.

Obtaining the services of international
experts wherever considered necessary. .

Maintenance of reservoir health through
workover operations, ‘pressure maintenance
methods.

Encouraglng the participation of privatefoint. .
venture companies in the oil exploraﬂon and
deveiopmnnt pmgmmmés : I

3D-seismic surveys of the ol fisids for bmtor

- reservoir dell neaﬁon

o (viﬂ)

(m

Appucatcon and apﬁmisation of anmm ﬂﬂ
Aaparations :

Sﬁmpmm\o#’mm’ e
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Import ot Crude Oil

287. SHRI SONTOSH MOHAN DEV :
SHRI MANORANJAN BHAKTA

Will the PRIME MINISTER be pleased to state :

(a) whether the Government propose to intensify
poltical and economic relations with the Middle East
Countries to tap sources for crude oil import;

(bj it so. the countries so identified by Oil and
Natural Gas Commission and Indian Oil Corporation;

(¢) whether any concrete measures have been
taken to tap more sources for crude oil import: and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (d). Import of crude oil is finalised considering
the specific requirements of Indian refineries and
commercial considerations. Government have
maintained close political and economic relations with
the countries in the middie-east. a traditional source for
procuring crude oil. Identification of new crude oil. their
suitability for the Indian refining system and
diversification of sources of supply is a continuing
Process.

ONGC-VL is also seeking exploration acreage to
participate in exploration and production activities
abroad to tap more sources for crude oil supply

Crude Oil Production in Bombay High

*288. SHRI NARAYAN ATHAWALAY -
SHRI RUPCHAND PAL

Will the PRIME MINISTER be pleased to state :

(a) whether the Government have set up Dasgupta
Committee to analyse the causes for the shortfall in
crude oil production during the current year particularly
in Western off-shore fields;

(b) it so, the details thereof;

(c) the extent to which the recommendations
concerning Bombay High fields were implemented by
ONGC; and

(d) the likely improvement therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b). Government of India has set up a
Committee headed by Dr. K. Narayanan to look into the
causes for shortfall in crude oil production including the
production from Western oftshore tields. The Committee
would also suggest remedial measures both short-term
as well as long term for restoring the reservoir health
of Western offshore fields and for raising production
levels. The Committee is required to submit its report
within a period of three months.
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The Dasgupta Committee was set up in 1990 to
review Bombay High oil field in view of increasing
GOR and decreasing trend in crude oil production

(c) and (d). Recommendations of BHRC. such as
closure and repair of high GOR wells. incteased
workover jobs for water shut off thereby improving
voidage compensation. were implemented by ONGC
with varying degree of success. These measures have
helped in controlling average field Gas Oil Ratio (GOR)
of Bombay High.

Techno Parks

'289. SHRI P.C. THOMAS
MINISTER be pleased to state

- Will the PRIME

(a) whether Electronics Technology Parks (Techno
Parks) have been set up in various parts of the country

(b) if so. the details thereot:

(c) whether innovation centres have been set up In
any Techno Parks and any proposals have been
received in this regard:

(d) if so. the details thereof:

(e) whether Central assistance is being given to
such Techno Parks and innovation centres; :

(f) if so. the details thereof and funds granted or
proposed to be granted State-wise:

(g) whether any proposal for setting up such Parks
in Kerala is pending: and

(h) if so. the present status thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (h). The Government of India. Department of
Electronics have two schemes namely. Eilectronics
Hardware Technology Park (EHTP) and Software
Technology Park (STP) which are in operation in the
country. STP is a 100°% expcrt oriented scheme for
encouraging software development for export. An EHTP
and STP may be set up by the Central Government.
State Government. Public or Private Sector Undertakings
or any combination thereof. EHTP Scheme has been
implemented for building up a strong electronics
industry in the country with focus on enhancing its
export potential and development of an efficient
electronic component industry.

The Government of India on its own has not
established any EHTP. The Department of Electronics
has established seven Software Technology Parks at
Pune, Bangalore. Bhubaneshwar, Hyderabad. Noida.
Gandhinagar and Thiruvananthapuram.

2. There is no scheme of the Government of India,
Department of Electronics to set up Techno Parks in the
country. However, a proposal for financial assistance
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for setting up an Innovation Centre at the Technopark.
Thiruvananthapuram. an Electronics Technology Park
set up by the State Government of Kerela. has been
received from the State Government Preliminary
examination of the proposal has been done in
consultation with the representatives of the State
Government

Liquified Natural Gas

290 SHRI SANAT KUMAR MANDAL - Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have chalked out any
long-term policy for liquified natural gas (LNG):

(b) if so. the details thereof:
(c) if not. the reasons therefor:

(d) the rule envisaged for the private Companies
keen to enter the LNG sector: and

(e) the estimated investment involved in a typical
LNG chain stretching from the supplier to the ultimate
consumer for a five Million tonnes per annum plant?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU)
(a) to (c). The Government wish to encourage the import
of LNG and its utilisation for power generation etc.
wherever techno-economically feasible
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(d) Private companies may participate in any part
of the LNG chain

(e) Around USD 10 billion.

Setting up of F.P.l. with Japan

*291. SHRI HARIN PATHAK - Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether the Government propose to set up Food
Processing Units in the country in collaboration with
Japan:

(b) if so. the number ot Food Processing Units
proposed to be set up made the agreement made with
Japan. State-wise. location-wise: and

(c) it so. the details therefor. State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) to (c). This Ministry does not set up food
processing units directly. However. the Government is
encouraging and permitting setting up of industries with
foreign technical/tinancial/marketing collaborations
including collaborations with the companies in Japan.
A list of foreign technical/financial collaboration cases
approved by the Government from August. 1991 to
October. 1996 for food processing industry between
indian and Japanese companies is as given In the
Statement attached

STATEMENT

List of Foreign Technical’Financial Collaboration cases approved in various sectors of Food Processing August
1991 to October, 1996

Location

Item of

S.No. Name of the Name of the Formgr(w
Indian Company foreign manutfacture Investment
collaborator (Rs. lakhs)
1 . ; ; ; e _6_ N
1. Innovative Marine Mitsubishi Kerala Frozen Marine 568
Foods Ltd.. Cochin Corporation. Products
Tokyo. Japan
2 Ornental High Seas Tokyo Korinan Andhra Deep Sea 90
Fisheries Ltd.. Co. Pradesh Fishing.
Visakhapatnam. AP
3. V. Surendra Kumar. Kyoej Trading Not -do- 40
Hyderabad. Co. Japan available.
4. Southern Sea Foods Monarch Trading Tamil Prawns & Shrimps 110
Ltd.. Madras. Co. Japan. Nadu Processed Food.
5. Minota Acqua Showa Trading Andhra Food 44
Foods Ltd. Co. Japan. Pradesh Processing.
6. Indo-Nissin Foods Nissin Food Karnataka Food 900
Ltd.. Bangalore. Products Japan Processing.
7. Cepham Milk Sophia Bussan Punjab Milk Product. 198

Specialities Ltd..
New Delhi.

Inc. Japan.
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1 2 3 4 5 6
8. Naveen Watianable Kuma..to Tamil Mushroom ‘63
Agnotach Shittake Co. Nadu
Ltd.. Japan
9. Unified Agro Nissho lwai Not Rice 22
Industries Lid.. Corporati.in Available.
New Delhi. Japan
10. Snowman Frozen Mitsubishi Kerala - Frozen Fish. 537
Foods Ltd. Corporation
Japan

[Translation]

LPG as Automobile Fue!

'292. SHRIMAT!I BHAVNA BEN DEVRAJ BHAJ
CHIKHALIA :

SHRI ASHOK PRADHAN
Will the PRIME MINISTER be pleased to state :

{(a) whether the Government have set up a
committee to identify the likelihood use of LPG as
automobile fuel:

(b) if so. the details thereot:

(c) whether the said Committee has submitted its
report:

(d) if so. the details of the recommendations of the
committee: and

(e) if not. the reasons for delay in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM & NATURAL GAS (SHRI T.R. BAALU) : (a)
and (b). Yes, Sir. The Govt. have set up two committees
to examine the feasibility of using LP. as automotive
tuel in the country. The first Committee will study various
aspects relating to legal issues. infrastructure, logistics
and retail distribution ot LPG as auto fuel. The second
Committee will study the aspects relating to technology.
equipment design, retrom!mg/equipmam standardisation.
tuel’ specification, etc.

(c) No, Sir,
{d) Does not arise.

(e} The committees are at the stage of finalising

their reports, which are expected to be. submitted to
Government soon.

(Engiish]

Gvu Bmd Power B‘la*hon

*293. SHR!I PRABHU DAYAL KATHEHM Will the

PPUME MINISTER be pleaand to sma

© (8) the datly uqu&rmm oi gas m gus based power u

¥ staﬁnm in: xha cmmw

(b) whether the gas is being supplied to these power
stations as per their requirements:

(c) if not. the reasons therefor. and

(d) the steps being taken to meet their
requirements?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
{a) and (b). 19.7 MMSCMD has been allocated to gas
based power project as against which the current supply
is 17.9 MMSCMD.

{c) Short supplies were due both to less offtake by
some of the plants and lower availability of gas from
the Western offshore fields.

(d) Steps taken to increase the avallability of gas

include development of new fields, additional
development of existing fields etc.

Import of Naptha

*204. DR. T SUBBARAMI REDDY : Will the PRIME
MINISTER be pleased to state :

(a) whether Power Ministry is proposing to amend
the Exim policy to allow naptha impotts for power
generation under Open General License,

{b) it so. the details thereot;

(c) whether the issue includes proposals as
proposed by Enron: :

(d) whether ‘some implications like high cost of
imports, logistical problem, foreign exchange outflow
etc. have been pointed out in the import of naptha

(e) # so, the details thereof;”

{f) whether a number of proposals are pendmg wolls
the Powar Ministry based on naptha;

(g ) if so, the detalls thereof; and

(h) the time by which a fmal decusmn is eriy to be
taken in‘the matter?

THE MlNlSTER OF STATE IN THE MlNiSYRY OF
POWER AND" MINISTER OF STATE IN THE M‘NiSTRY
OF NON-CONVENTIONAL ENEF!GY SOURCES (DR S,
VENUGOPALAOHAH#) (a) to ‘th)." Government s

consldormg ﬂw %um ot asaumd Husl aupmy for #qmd
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“.:! based power plants including those based on
naphtha on a sustained basis. including that for the
MNabhol Phase | project (Enron). This. inter alia. involves
issues on indigenous supply. foreign exchange
requirtements. transportation and handling facilities. etc.
As on date Ministry of Power has received proposals
from several States for recommending allocation of liquid
tuels for projects with a total proposed capacity of about
34 000 MW Guidelines for allocation of liquid fuels to
these plants are being prepared in consultation with
Ministry of Petroleum & Natural Gas and the State
Governments

Expert Committee for Power Sector

'295. SHRI SULTAN SALAHUDDIN OWALSI : Will
the PRIME MINISTER be pleased to state :

(a) whether the Prime Minister overruled the expert
panel on Power Projects as reported in the “Indian
Express” dated October 18. 1996:

(b) if so, whether an inter-ministerial expert
committee has been set up recently;

(c) whether the committee comprises
representatives from the Ministries of Power. Coal.
Environment ahd Industry;

(d) f so. the details thereof;

ie) whether any report has been submitted by the
committee to the Prime Minister;

(fy the reasons for overruling the expert panel; and

(g) the number of recommendations of the
Committee accepted by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
Of NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) No, Sir.

(b) to (d). A working Group was constituted in
August, 1996 by the Ministry of Environment and Forests
comprising representatives of Ministry of Environment
and Forests, Ministry of Power, Ministry of Coal. Central
Pollution Control Board and Central Electricity Authority
for evolving norms for delegation of powers to the State
Government(s) for environmental clearance of thermal
power projects.

(e) to_{g). Draft Norms for delegation of powers to
the State Government(s) for environmental clearance
of thermal power projects evolved on the basis of the
recommendations of the Working Group were circulated
during the meeting of the Chief Ministers held on
312.1996 for seeking the views of various State
Governments. The Norms have not been finalised.
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[Translation]
Master Plan

*296. SHRI JAl PRAKASH AGARWAL : Will the
PRIME MINISTER be pleased to state

(a) whether the Supreme Court has issued certain
directions for the implementation of ‘Master Plan’:

(b) if so the details thereof

(c) whether the Government of the National Capital
Territory of Delhi has requested the Union Government
to make certain amendments in the Delhi Master Plan-
2001 ’

(d) if so. the details thereof

(e) the action taken or proposed to be taken in this
regard: and

(f) if not. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) . (a) and (b). The
Supreme Court in its order dated 19.4.96 on a petition
filed by Shri M.C. Mehta against UOI and Ors. in Civil
Writ Petition No 4677/85 directed the Chiet Secretary
NCT of Delhi to constitute a Committee under the
Chairmanship of a representative of NCT of Delhi to
ensure compliance of the Master Plan provisions in
respect of industries located in residential areas. It was
further directed that no industry in any residential area
of Delhi’/New Delhi should be permitted unless it had
obtained the clearance ot the Committee as well as
necessary licente and consent from the statutory
authorities. All these industries which has not obtained
necessary permission of the committee should stop
operating in the residential areas w.ef. 1.1.1997 (except
industries falling under 'A’ category which will also
function with the consent of the constituted Committee)
The Supreme Court has also passed an order on 8.7.96
in 1.A. No. 22 of the same Writ Petition to the effect that
168 hazardous. noxious, heavy and large industrial
units in the National Capital Territory of Delhi classified
as such under MFD 2001 sHould re-locate/shitft
themselves to some other industrial estate in NCR and
stop operating in the city of Delhi w.ef. 30.11.96. Out
of these 168 industrial units. the Idgah Slaughter House
(appearing at S.No. 99 of the list of 168). has been
permitted by the Supreme Court vide orders dated
30.11.96 to function upto 30.6.1997. subject to certain
conditions. The Supreme Court further ordered the
closure of 513 similar units w.e.f. 31,1.97 and 43 similar
units w.e.f. 28.2.97 respectively.

The Supreme Court in its order dated 5.5.95 in |.A.
No.18 of W.P. (Civil) No. 4677/85 has also directed the
land-ownina acencias to evict all encroachers from the
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Ridge. Further. orders were also passed by the Court
to (i) ensure afforestation of the area by way of planting
trees and (i) fence the ridge area. Comphance action
in this behalf 15 in progress.

(c) to (). The Chiet Minister of Delhi in a letter had
requested that the Master Plan for Delhi 2001 be
amended to allow more time for shifting of the industrial
units aftected by Supreme Court judgement However
4= the Supreme Court has fixed definite time hmits for
closing/shifting of certain specified categories of
industnies. whose continuance in Delhi was against the
provisions of the Master Plan and was not considered
to be in public interest. any amendments to the Master
Plan at this stage will not be appropriate unless the
Hon ble Court agrees. Further the suggestion will not
solve the problem: but only postpone the solution
thereof

[Enghsh]
Pattern of Earthquakes

‘297 SHRI RAMESH CHENNITHALA © Will the
Minister of SCIENCE AND TECHNOLOGY be pleased
to state

(a) whether any worthwhile study has been made
about the pattern of earthquakes in the country

(b) if so. the details and the findings thereof:

(¢) whether any progress has been achieved in
predicting the pattern of earthquake: and

(d) it so the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
FLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER. K. ALAGH) : (a)
Yes, Su

(b) Studies have been made on distribution and
nature of earthquakes in India and its neighbourhood
On the basis of these studies and other Geological and
Geophysical features. Seismic zoning map of India has
been prepared by Bureau of Indian Standards dividing
the country into-five seismic zones. Zone V is the most
vulnerable to earthquakes while the zone | is the least
Tectonic map of India has also been prepared indicating
fault zones. Efforts have also been made to identify
earthquake precursors but without much success.

(c) and (d). No. Sir. There is no scientific technique
available to forecast earthquakes.

Subsidy Programme for Solar Hot Water System
under the Solar Thermal Energy Programme

‘298. SHRI UTTAM SINGH PAWAR : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have recently
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introduced Subsidy programme for Solar Hot Water
System under the Solar Thermal Energy Programme

(b) if so the detalls thereof:

() whether commercial as well as technological
viability of Solar Hot Water System has been assessed
while inmtiating the Scheme and

(d) f so the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
FPOWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S
VENUGOPALACHARI}  {a) and (b) The Government
have introduced an interest subsidy scheme for
providing soft loans to users for imstallation ot solar
water heating systems under the Solar Thermal Energy
Programme The :scheme 1s being currently operated
through the Indian Henewable Energy Development
Agency (IREDA) and Canara Bank Under the Scheme
IREDA provides <oft loans for industnal and mstitutionat
systems directly (at interest rates of 8 3°: to industries
and 5% to non profit making organisations tespectively)
and for domestic systems through te financial
intermediares (at a maximum rate ot 5% to end users:
Canara Bank provides soft loans for solar water heaters
for domestic users and small estabhshments at an
interest rate of 5.5° The Canara Bank Scheme is at
present operational in Bangalore. Mangalore. Mysore
Deihi. Madras and Pune. Under the Scheme. a rebate
of 0 5% on the above interest rates is available for
installation of BIS (Bureau of Indian Standards)
approved solar collectors in the water heating systems

(c) and (d). Bolar water heating 1s a well established
technology in many pars of the world. In some countries
there are even mandatory provisions for using solar
water heaters in residential buildings. In India also the
technology is reasonably well established The economic
viability of solar water heaters. which replace use of
electricity and other fuels 1Is also well recognised From
the national point of view. the savings in the
conventional fuels and significant reduction in the peak
load demand for electricity which arise from wider use
of solar water heaters. result in substantial savings in
the investments required for additional grid power
generating capacity. Environmental benetits are added
advantages.

Preservation and Processing of Fish

*299  SHRI SYDAIAH KOTA
DR. ARUN KUMAR SARMA .

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state :

(a) the steps taken for the development of
infrastructural tacilities for preservation and processing
of fish sea coast;
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(b) whether any Grant in Aid Scheme s THE MINISTEFR M+ STATE OF THE MINISTRY OF
operational to help private entrepreneurs and other FOOD PROCESSING INDUSTRIES (SHRIDILIP KUMAR
agencies to set up cold storage and procure fish RAY) © (a) to (c). The Ministry has & scheme for the
processing machinery! development of infrastructural facilities tor preservation

and processing of fish. Under this scheme grant in wud

(c) it so the details thereof.
IS given to various organisations and private

td) the amount of Grant in AID sanctioned dufing entrepreneurs towards part of the capital cost of ice
the last three years: and plants. cold storages refrigerated vachiles. processing

(e) it s0. the names of the companies/private machineries etc
entrepreneurs and other organisations. State-wise (b anid (e The details of assistance provided unidet
alongwith the amount sanctioned towards grant-in-aid this =clieme during the last 3 years o aben o the
for procuring fish processing machinery? attached Statement

* STATEMENT
S No State Name of Organization Anmiount Sancticned
1Rs 0 lakhe

1 2 3 4

Year 1993-94

1 Afidaman & Nicobar Islands The Andaman & Nicobar Islands Integrated 675
Devp. Corporation Ltd . Fort Blair

2 Ornissa The Orissa Maritime & Chilka Area Dewvt 3100
Corpn. Ltd . Bhubaneswar

3 Mizoram Government of Mizoram : 28 00

4 Delhi Delhi Agricultural Marketinrg Board 11 88

5 West Bengal West Bengal State Fishermen Cooperative 42 00
Federation Ltd.. Calcutta

£ Maharashtra Sudesh Sea Foods Ltd. Bombay (') 67 50

Year 1994-95

) Orissa The Orissa Agro Industries Corporation 50 00
Ltd.. Bhubaneswar

]

Wast Bengal West Bengal State Fishermen Cooperative 1100
Federation Ltd.. Calcutta

Year 1995-96

1 Kerala Oceanic Fisheries Ltd.. Kollarm (') 25 00
Uniroyal Marine Exports Ltd.. Kozhikode (*) 24 28
Innovative Marine Foods Ltd.. Cochin (*) 25 00
International Creative Foods Ltd.. Aroor (°) 2500
Kotuthara Exports Ltd.. Aroor (%) 1270
Accelerated Freeze Dryind Co. Ltd.. Ezhupunna (%) 2500
Padinjarathalakal Plantations (P) Ltd.. Cochin (*) 9.28
Lensea Foods (P) Ltd.. Cochin (*) 25 00
2 Andhra Pradesh Coastal Trawlers Ltd., Vishakhapatnam (*) 13 81
Survana Aqua Farm and Exports Ltd.. Hyderabad () 25.00
Sharat Sea Foods Ltd . Hyderabad (") 25.00
Suryachakra Sea Foods Ltd.. Kakinada () 2052
OCL Maritech Ltd.. Hyderabad (*) 25 00

Pennar Aqua Exports Ltd.. Secunderabad (") 2500




37 Written  Answers AGRAHAYANA 20, 1918 (Saka) Written Answers 38
1 2 3 4
Kalyan Sa Foods Ltd Kakinada () 2500
Alsa Marne & Harvests Ltd (") 2500
3 Gujarat Veraval Marnes & Chemicals Ltd. 2500
Hirawati Exports (P) Ltd . (Porbandar) (*) 2500
Cham Foods Porbandar () 25 00
4 Mahara-htia Viceroy Foods Ltd  Bombay (°) 1547
5 Wesast Bengal Alsa Marine & Harvests Ltd (") 20 00

() Through MPEDA  Cochin
[Trarisiation]
Uttar Pradesh and Punjab State Electricity Boards

400 FROF RITA VERMA - Will the PRIME
MINISTEHR be pleased to state

ta) whether Bharat Coking Coal Limited is not
supplymg coal to Uttar Pradesh and Punjab State
Electricty Boardes

(b) it o the reasons therefor

(c) whether these boards have to make heavy
outstanding payments to BCCL and

dy it so the details thereof”?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR S
VENUGOPALACHARI, (a) and (b) No. Sir. During the
penod April to October 1996 as against a hinkage of
940 M/T and 1940 M/T from Bharat Coking Coal Ltd
(BCCL) to power stations in Uttar Pradesh and Punjab
respectively the dispatches were 734 M/'T and 1760 M
T respectively

(c) and (dy The amounts due to Bhart Coking Coal
Ltd from Uttar Pradesh State Electnicity Board and

Punjab State Electricity Board as on 16.11 1996 are as
under

Qutstanding Dues (Rs in Crore)

SEB Disputed Undhisputed Total
UPSERB 16 60 4170 58.30
PSER 7511 4 54 79 65
[English]

Projectg of Jabalpur City

27249  SHRI DADA BABURAO PRANJPE @ Will the
PRIME MINISTER be pleased to state

(&) whether four ambitious projects of Jabalpur City
relating to (1) sewerage water disposal (2) improving
environmental condition of Omati and Moti drains (3)
Narmada clearliness drive scheme. and (4) Narmada
water supply scheme are under the consideration of
the Government for external assistance:

(by 1t so. whether any action has been taken by the
Government so far tor the speedy implementation of the
above projects and to make available German
assistance

(c) 1t so the details thereot: and
td) if not. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U VENKATESWARLU) . (a) to (d) The
Government of Madhya Pradesh had submitted Project
Proposals on water supply for Jabalpur city at an
estimated cost of Rs 46 crores and Rs 161.60 crores
respectively for external assistance The project
proposals were recommended by the Ministry for
German assistance which has not materialised so far

Pollution abatement of river Narmada in Jabalpur 1s
being taken up under the National River Conservation
Plan at an estimated cost of Rs 14 57 crores
approximately The project feasibility report submitted
by the State Government was approved by the Notional
River Conservation Directorate in November 1995 The
cost of the scheme is to be equally shared by the
Central and the State Government It includes
improvement of Omati and Mot drains

Sale of Government Land

2730 SHRI NARAYAN ATHAWALAY
PRIME MINISTER be pleased to state .

(a) whether the Government are considering .
comprehensive policy for mobilisation of resources
through sale of prime Government land for commercial
purposes and utiise the funds raised thereby for
infrastructure development: and

(b) it so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) = (a) No final
deciston on general issue regarding commercial
exploitation of surplus Govt. land for augmenting
budgetary provisions has been taken

Will the

(b) Does not arise
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Development of Towns

2731 SHRI NK FREMCHANDRAN
PRIME MINISTER be pleased to state

- Will the

(a) whether the State Government has submitted a
project Report relating to the integrated development of
the Towns in Kerala for approval

(b) whether the Project Report for the development
ot Kollam Jown has been submitted by the State
Government for approval

(¢) whether the Union Government propose to
provide adequate financial assistance for the
development of Kollam Town through the overseas
development agency. and

(dy if o the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U VENKATESWARLU) : (a) and (b) Under
the Scheme ot Integrated Development ot Small &
Medium Towns (IDSMT). projects are approved by State
Level Sanctioning Committees. The State Government
has submitted the project reports of four towns. namely
Pathanamthitta. Muvattupuzha Ottapalam and
Kothamangalam to the Town & Country Planning
Organisation (TCPO). New Delhi for appraisal and
placing the same before the State Level Sanctioning
Committee

(c) and (d). Kollam Town was already covered under
IDSMT during the year 1993-94 and against an
approved programme costing Rs.880 60 lacs Central
Assistance (1st instt ) ot Rs 40 lacs was released. The
prescribed financing pattern under IDSMT does not
provide for external aid component

[Translation]
F.P.l. in Delhi

2732 SHRIVIJAY GOEL : Will the Minister of FOOD
FROCESSING INDUSTRIES be pleased to state

faj the number of proposals sanctioned for setting
up Food Processing Industries in Delhi during the last
three years

{b; whether this number i1 near the target fixed in
this regard: and

(cj if so. the details thereof and 1f not. the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) - (a) to (cj Food Processing Industries ‘are both
in the organised and unorganised sectors. and their
details are not maintained Centrally However. during
the last 3 years. i.e. 1993-94. 1994-95 and 1995-96.
ten Industrial Entrepreneur Memoranda have been filed
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for setting up of food processing industries in Dethi
Apart from this. during the same period one proeposal
have also been approved for setting up of 1007 Expont
Oriented Unit in the food processing sector

[English]
CBI Probe Into NRY

2733. SHRI KRISHAN LAL SHARMA
PRIME MINISTER be pleased to state

Wil the

(a) whether attention of the Government has been
drawn to the news-item captioned CBI probe sought
into Nehru Rozgar Grant appearing in the Tribune’
dated August 22 1996

(b) it so. the facts thereof and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTE R
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U. VENKATESWARLU) (a) and () The
details of the news-item captioned CBI probe sought
into Nehru Rozgar Grant appearing in the “Tribune’
dated August 22 1996 do not pertain to the Nehru
Rozgar Yojana

{Translation]
Biotechnology Research Centres

2734 SHRI RL P VERMA ~ Wil the Minister of
SCIENCE AND TECHNOLOGY be pleased to stite

(a) the number of Biotechnology Research Centres
in the Country as on October 31.1846 Statewis
location-wise

(b) whether the Government propose 1o set up such
Centres 1n the most backward areas of Bihar such as
Kodarma Giridih and Hazaribag district

(c) if so. the details thereof and the time by which
these are likely to be set up. and

(d) if not the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AN
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) (a)
There are 100 specialised centres for Biotechnology
Research setup by DBT. In addition. a large number of
National Laboratories of CSIR. ICMR. ICAR and
Universities are also doing biotechnology research. The
details are given in the Annesxure-|.

(b) to (d). No specific proposals have been recewved
from the backward areas of Bihar. As and when the
proposals are received. they would be considered on
the basis of their seientific merit and relevance. Some
research projects specially to benefit the backward areas
have already been supported in Bihar,
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[English]

Survey on Food Processing Industries

2735. SHR!I MUKHTAR ANIS : Will the Minister of - -

FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether a survey has been conducted of existing
food processing industrial units:

(b} if s0. the number of functioning units in existence
as on 1st April. 1996 State-wise:

{¢) the number of units installed during April-
September. 1986. State-wise, and

(d) the facilities and incentives provided by the
Central Government and various State Governments for
promotion of food processing industry?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) to (c). Food Processing Industries are both
in the organised and un-organised sectors. and their
details are not maintained centrally. However. Statewise
details of food processing units as per Annual Survey
of Industries (1992-93). in the factory sector. are given
in the attached Statement.

(d) The Ministry under its plan schemes extands
financial assistance to State Government Organisations/
Cooperatives/Voluntary Organisations etc. for setting up/
expansion/modernisation of food processing units. State
Governments have also identified Nodal Agencies for
handling matters relating to food processing industries
in the respective States.

STATEMENT

State-wise No. of Food Processing Units in the
Factory. Sector as per Annual Survey of Industries

(1982-93)
Andhra Pradesh - 11038
Assam ‘ . - 763
Bihar - 447
Goa - . 34
Gujarat - 1168
Haryana - 533
Himachal Pradesh - - 33
Jammy & Kashmir - 61
Karnataka . - 1345
Kerala . e e 1118
Madhya Pradesh S - 1287
Maharashtra s 2214
Manipur o 10
Oresa * . .0 sso.
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Rajasthan - : 442

Tamil Nadu = - - 3637
Tripura - 37
Littar Pradesh ' - 2726
‘West' Bengal . o111
Chandigarh . 29
.Daman >& Div . 3.
* Dathi : . 109
Pondichearry R a3

Uran Tyrbine Power Station -

2736. SHRI MADHUKAR SARPOTDAR : Will the
PRIME MINISTER be pleased to state

(a) the requirement of gas for the Turbine Power
Btation at Urap in Maharashtra:

(b) the Gas being supplied by M/s Gas Authority of
India per day during the last six months,

(c) whether inadequate supply of Gas has resulted
in loss of generation of power in the plant: and

(d) if so, the action Government are taking or
propose to take for adequate supply of Gas for the
concernad ‘Pawer station at Uran?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b). The allocation of gas to MBEB. Uran is 3.5
MMSCMD. As against this, the supplies in the last six
months have peen as shown below :

MMSCMD
June. 1996 2.87
July, 1996 276
Aug., 1996 - 2.25
. Sept. 1996 N 254
Oct., 1996 265
Nov.. 1996 277

{c} Loss of power ganeration has been partly due

o the pas shortage and also due to shutdowns taken

during this period.

(d} The supplies have been rumctad on account of
non-payment of dues.

lnvnﬂnution by CBI

2737 SHAILD. 5WAMI wm the PRIME MINISTER

) 'hs p?enw lo sme

Ry thn numwr of cases being tnvmigatad by tha
lmm ﬂm«au m tmuﬂgnmn,
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(b) since when are those cases under investigation
and the reasons for delay in the finalisation thereot
and

(¢) the steps being taken to expedite the completion:
finalisation of investigation and submussion in the
courts?

THE MINISTER OF STATE IN THE MINISTRY OF
FERSONNEL PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SR
BALASUBRAMONIYAN) (a) As on September 30. 1996
1866 cases were under investigation with various
branches of the CBI

(b) the details of pendency of these cases 15 as
under :

(1) less than 6 months 623

(1i) over 6 months but less than 1 year 421
(i) over 1 year but less than 2 years 398
(iv) over 2 years 424

Total 1866

The delay in completion of investigation is caused
due to reasons such as complicated nature of cases
references made to experts Letters Rogatory sent
abroad to various countries who have different legal
systems. investigations spread over to several States
all over the country etc

(c) The progress of cases at investigation stage
and thereafter is closely monitored by Senior CBI
Officers and bottlenecks removed wherever required for
submission of cases In the courts where these are
decided as per the law of the land

Food Processing Industries

2738 SHRI DWARAKA NATH DAS -~ Will the
Minister of FOOD PROCESSING INDUSTRIES be
pleased to state

(a) whether Government are aware that there are
ample scope of setting up of food processing industries
in Southern Assam particularly that of pine apple. orange
and jack trut. and

(b) whether Government is considering to do the
needful to set up such industnes in Southern Assam?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
#AY) (a) and (b). A lot of potential exists for the
development of food processing industries through out
the country which is evident from that fact that
considerable investments are being attracted to this
Sector since liberalisation. Government have taken
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various steps to promote food processing industries in
the country which inter alia include declaration of mot
food processing industries as high priority. delicensina
ot food processing industries except brewinag an.
distillation of alcoholic beverages and those items
reserved for small scale sector. promoling domestic
foreign/NRI investments etc. Government is als..
operating various Plan Schemes for promoting food
processing industries in the country

While the Ministry does not set up any tood
processing unit in any State d!re(':tly‘ under the Plan
Schemes being operated by the Organisations/Joint:
Assisted Sector/Cooperatives/Voluntary Organisations
etc. for setting up/upgradation/expansion of tood
processing facilities. Financial assistance amounting to
Rs.752.28 lakhs has been extended in respect of
proposals received from Assam. during the first four
years of the Eighth Plan.

Dereservation of lce-Cream and Backery ltems

2739 SHRI G.M. BANATWALLA Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to
state

(a) whether there is any proposal under
consideration of the Government for dereservation ot
ice-cream and backery items from the small-scale
sector.

(b) whether the Government propose to allow mult
nationals in these items and

(c) the effect of such suggestion/proposals on t.
small-scale sector in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMA
RAY) : (a) to (c). As per the current policy ice-cream
and bakery items are reserved for manufacturing in th.
small scale sector

Land Allotment

2740. SHRI SAMIK LAHIRI
MINISTER be pleased to state

© Will the PRIME

(a) whether the Cooperative Group Housing
Societies whose lakhs of rupees is held up with the
Parshad Cooperative Bank are being deprived of the
land allotment despite the fact that these societies have
already deposited the amount demanded by DDA without
adjusting held up amount.

(b) f so. the names of such societies alongwith the
reasons for non-allotment of land:

(c) whether DDA has adjusted any interest
amount of Rs.5 lakh already deposited by these societies
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as earnest money at the time of land allotment earlier:
and

(d) it not. the reasons thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
UHBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U VENKATESWARLL) : (a) and (b) The
Delm Development Authority has reported that four
Cooperative Group Housing Societies had represented
that their money which was lying with the Parishad
Bank may be adjusted against the demanded cost of
land These Societies are (i) Dabas CGHS (i) Ashoka
Enclave (i) Privadarshimi CGHS and (iv) Veg Sanchar
Vihar Then requests have been rejected because under
the rules. the allotment can be made only to those
Societies who deposit the demanded amount
equivalent to 35%. of the cost of land within the stipulated
period

(¢) and (d). No. Sir. as there 15 no such provision
in the Rules

Additional Assistance by HUDCO

2741, SHRI SULTAN SALAHUDDIN OWAISI - Will
the PRIME MINISTER be pleased to state

(a) whether a proposal tor sanction ot additional
assistance of Rs. 65 crores trom HUDCO tor
implementation of housing programme under EWS was
sent by Andhra Pradesh Government during 1995-96:

(b) if so. the details thereot

(¢) whether HUDCO has agreed to provide
addiional funds  and

(d) if so the time by which the tunds are likely to
be released by HUDCO?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U. VENKATESWARLU) : (a) Yes. Sir.

(b) The State Government made a request to
HUDCO in October. 1995 to provide increased loan
assistance of Rs 65 crores during 1995-96 to meet their
requirement of construction ot 2.05.008 houses tor
weaker section in rural areas.

() HUDCO could not meet the requirement of State
Government fully because State-wise loan allocation
had already been decided by that time according to
area/population. demand and performance of State
Agencies On that basis HUDCO had allocated Rs.12.35
crores under EWS (Rural) during 1995+96. However
HUDCO had agreed to permit the State Government to
utilise Rs.19.00 crores earmarked for LIG. for the EWS
(Rural) schemes. provided the State Government bears
the burden of ditference of interest rate between EWS
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and LIG. Thus a total amount of Rs 31.35 crores was
made available to the State Government by HUDCO tor
EWS (Ruralj schemes

(d) The entire amount of Hs.31.35 crores has been
released by HUDCO by the end of March 1996

[Translation]
Sanctioned Posts of OBC

2742 SHRI JAGDAMBI PRASAD YADAV - Will the
PRIME MINISTER be pleased to state

(a) the grade-wise number of sanctioned posts In
the different Ministries/departments/other sub-ordinate
oftices ot the Government of India and the number of
posts out of these held by the OBC officers recruited
through open examinations and appointed under
general category.

(b) the number ot OBC ofticers/employees appointed
till 31st July. 1996 after the implementation of the new
reservation policy-

(c) whether the complaints have been received
regarding non-filling up of these posts reserved for OBC
candidates: and

(d) 1t so. the steps proposed to be taken by the
Government to fill-up the posts reserved for the OBC
candidates”?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS {SHRI S.R
BALASUBRAMONIYANY - (a} The information is not being
centrally maintained

(b) Keeping in view the high prionty accorded by
the Government to successful implementation of the
decision regarding 27% reservation for members of the
other backward classes. it was stressed on the Ministries:
Depantments that date relating to their recrutment in a
particular year should be available soon after the year
1s over As per information received trom 24 ot the 65
Ministries/Departments. 7160 candidates belonging to
other backward classes have been appointed upto
31.12.95

(c) No such instance has come to the notice of this
Department.

(d) Does not arise.

Rural Artisans

2743. DR. VALLABHABHAI KATHIRIA . Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) the schemes tformulated/implemented for the
upliftment of rural artisans so far:
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(b) the details in respect ot each scheme, State-
wise: ' o

(c) the additional facilities proposed to be provided
to them during 1997 and 1998: and

(d) the names of items manufactured under the
said schemes during the last two years and the countries
to which these items were sxported?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (8HRI
CHANDRADEO PRASAD VARMA) : (a) This Ministry is
implementing a scheme of supply of Improved Too! Kits
to Rural Artisans. Under the Scheme. Rural Artisans
Iiving below the poverty line are to be given improved
tools to enable them to enhance the quality/quantity/
market-ability ot their products and reduce their
drudgery.

(b) The scheme of supply of Improved Tool-Kits to
Rural Artisans is a Sub-Scheme of IRDP. Intially. it was
launched in selected districts. Later. from 1995-96 it
was extended to entire country except UTs of Delhi and
Chandigarh. Under this scheme artisans from ditferent
crafts except weavers. tailors. needle workers and beedi-
workers are provided improved toolkits. The average
cost of toolkit is Rs.2000 and the unit cost is to be fixed
by DRDA concerned. The artisans are required to
contribute 10% of the cost of the toolkits as their
contribution with the balance 90% being met as subsidy
from the Government of india. The use of power driven
toolkits upto the cost of Rs.4500/- has also baen
permitted under the scheme. Beyond this. it is to be
linked to loan under IRDP. At the district level the DRDA
is the nodal agency for implementation. The prototypes
of improved tools in pottery. carpentry, black smithy.
leather work, wood craft. metal craft and lacquerware
have been developed by the National Small industries
Corporation. HRegional Design and Technical
Development Centre under the Development
Commissioner, Handicratt and other organisations. it
the State Governments feel that better alternatives o
improved tools suitable to local conditions are
available in their States. they are free to choose those
models. subject to the approval by the State Level/
District Level/Tasks Force/Technical Committee set up
for the purpose.

{c) The following additional facilities are proposed
to be provided to the rural artisans during the yeat
1997-98

(1) Institutional arrangements for establishing
marketing linkage for ensuring higher income
to rural antisans,

{2) Supply of literature with graphics and
ilustrations to the iliterate rural aﬂinna for
proper use of improved Toolits.

{3) Discussion with rural antisana after. wppby of
tooums about its mﬂ«y and. sunabmty

DECEMBER 19, 1998

195& L

Written Answers AR

(d) The tural artisans whom the toglkits arg supplied
are free to manufacture any items of their chgice and
they are tree to sell their products anywhere they like.
Information regarding export of such items to other
countries is not available.

[English]
Delhi Urban Arts Commission

2744. SHRIMATI MEIRA KUMAR : Will the PRIME
MINISTER be pleased to state :

(a) whether term of the present Delhi Urban Arts
Commission is scheduled to end in Novembes, 1996
and

(b) whether any exercise has been done to
reconstitute it in such a way as to snsure fultiment of
the objects of the Urban Arts Commission Act. 19737

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
QOF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). The
term of the earlier Commission had ended on
25.10.1996. The Delhi Urban Art Commission has been
reconstituted for a term of thrae years with effect from
4.12.1996.

Backlog in Reserved Posts

2745. SHRI UDDHAB BARMAN : Will the PRIME
MINISTER be pleased to state :

(a) the total number of Executives from E2 ie.
Engineer to E 8 level i.e. General Manager in NHPC
Limited.

(b) the number percentage. and backlog of SC/ST
Executives in each of these categories:

(¢) whather thare exist any prevailing instruction/
palicy for filling up the backlog in each category of
Executives:

(d) it s0. whether NHPC could till up the backlog in
each categary:

(a) whether any reservation in promotion upto E8
level is being followed in NHRC:

(1) ¥ so. the number of each of the catagories have
been promoted since May, 1995; and

{g) it not. the reasens thareof and the stapa taken/
propased to be taken in this regarg?

THE MINISTER OF STATE IN THE MINISTRY OF

/POWER AND MINISTER OF STATE IN THE MINISTRY

OF NON-CONVENTIONAL ENERGY $OURCES (DR. 8
VENUQOPALACHARL) ;- (a) The total number of
Executives from E-2 i.e. Engineer/Otficer to E-8 de.
General mnnw I, NHPC. L,tdm., qa on.31.10, 190& s
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(b) As in the statement given below :
Category Total No. of  No. of 8C out % ‘age No. of ST out °‘$age of 8T
Executives of Col. 2 of SC of Col. 2 .

General Manager : 8 1 12.% [¢] 0
Chiet Engineer/Chief 40 2 5.0 0 0

Sr. Manager 94 6 6.38 1 1.06
Manager 149 1" 7.38 1 0.87

Dy. Manager 232 7 3.02 2 0.86
Asstt. Manager 230 44 19.13 3 130
Engineer 305 64 20.88 14 4.53

Backiog SC ~ NIL - 8T : 15

(c) Yes. Sir.

(d) In 1995 38 SC and 11 ST candidates were
appointed through Special Recruitment Drive. In 1996,
Special Recruitment Drive has been launched to Clear
Backlog ot 15 reserved posts for ST. in November 1996.
offers were issued to 18 SC candidates for the posts of
Trainee Engineer (Electrical) through Special recruitment
drive.

(e) There is no reservation in promotion to the post
of Managers and above.

(f) Cagetory SC ST
Deputy Manager 01 "0
Assistant Manager 18 1
Engineer/Officer 4 0

(g) Does not arise.

HUDCO Loan
2746. PROF. JITENDRA NATH DAS : Will the

PRIME MINISTER be pleased to state :

(a) the number of schemes recommended/forwarded
by the Government of West Bengal for financial
assistance from the HUDCO this year, 1996: and

(b} the number of these accorded approval by the
HUDCO and the funds allocated or proposed to be
allocated against each scheme?

THE MINISTER OF STATE IN THE MINISTRY- OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIAS (DR. U. VENKATESWARLU) : (a) and (b). As
reported by HUDCO. Government of West Bengal have
not recommended/forwarded any scherme for financial
assistance of HUDCO during current tinancial year.

- However. this year HUDCO has received fen scheme
from -different agencies in West Bengal for which total
loan assistance Rs, 48.35 crores has been sought.
Sanction. of these schemes will depend on rasult of the
scrutiny based. on the HUDCO's guidelines relating to
technical soundness. lmanmal vxabxmy and legal
: accaptabilixy ;

Unauthorised Construction

2747. SHRI SOUMYA RANJAN : Will the PRIME
MINISTER be pleased to state the list of cases in which
DDA has invoked its penal powers under the Delhi
Development Act. 1957 to punish unauthorised
construction and misuser in the Lal Dora of Villages
falling in its '‘Daveloped Area' in the Western Zone of
Delhi during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : The Delhi
Development Authority has reported that no action has
been taken in any case in the Lal Dora of villages
during the last three years as such areas do not fali
within their jurisdiction.

Dwelling Units for Poor

2748. SHR! R. SAMBASIVA RAO : Will the PRIME
MINISTER be pieased to state :

(a) the number of dwelling units constructed and
handed over to the poor living in urban areas duting
the mid current financial year:

(b) the target fixed for handing over such dwelling
units to urban poor during the current financial year:

(c) the number of dwelling units being constructed

“for poar living in urban areas ot Andhra Pradesh in the

current financial year and the amount earmarked for
this purpose during this financial year: and

(d) the details of such dwelling units handed over
to poor in urban areas during the last three years.
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLUj : (a) and (b).

' Housing being & state subject. the State Governments’
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and Union Territory Administrations formulate and
implement housing schemes as per their plan priorities
and resources. However. the Central Government
monitors the construction of houses from Economically
Weaker Section and Low Income Group. in urban areas.
which come under Point No. 14(d) and 14(c) of the
20-point Programme. The target for constructian of dwelling
units .during the current year and the number of units
constructed upto September. 1996 ars indicated below:

Target for Achievement upto
1996-97 September-1986
{(in" units)

EWS 116950 33826

LIG 62000 5619

(c) The target for construction of houses for poor
in the urban areas of Andhra Pradesh under the
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20 Point Programme and achlwament so tar are ngen '
below :

SO

Target for - Achievement upto

| 1996-97 September. 1996 .
{in " units) :
EWS 25000 8894
LG 3300 ' 471

As far as allocatian.of funds is concerned. -in the
Current financial year HUDCQ has aliocated Rs. 16.30

crores for EWS Housing and Rs. 28. 00 crores for LIG
Housing.

(d) A statement- indicating .of dwelling units
constructed under 20-Point Programme for EWS: and
LIG categories dyring the last three years. State-wise is
attached. ‘

STATEMENT
S.No. State/UTs 1993-94 1904-95 ‘ 1995-96
EWS LIG EWS Lia EWS Lia
1 2 3 4 5 6 7 8
1. Andhra Pradesh 55424 1262 48082 1240 55034 1240
2. Assam 294 : 0 1412 16 771 , 5
3. Bihar 42 166 ‘0 0 192 100
4. Goa 20 74 0 - 128 0 . 150
5. Gujarat 2445 2368 4383 2100 2474 . 2003
6. Haryana T 641 1086 56 1215 31 2500
7. Himachal Pradesh 30 - 175 15 218 30 1112
8. Jammu & Kashmir 1 0 2 0 1M 3s
9. Karnataka 7521 1349 7846 1188 4572 1033
10. Kerala 22051 3948 19826 1444 30373 . 2590
11. Madhya Pradesh 6013 3866 5559 3441 4254 3058
12. Maharashtra 4410 18052 4987 8190 1600 4312
13. Manipur 0 0 9 Q 0 0
14. Meghalya ' 547 61 0 0 0 0
15. Mizoram 100 305 0 300 0 . 130
16. Orissa » 2723 6058 5539 8171 477 | 1942
17. Punjab 421 500 0o . 796 - 388 764
18. Rajasthan © 1994 2162 2911 2059 1382 . 2180
19. Sikkim 40 - — o 150 .
20. Tamil Nadu 9948 9509 1676 BS75 . 7366 7374
21, Tripura 387 202 s07 - 270 0 0
22. Uttar Pradesh o 5122 1962 4583 1598 3810 1822
23, West Bengal .25 32 2000 se0 EEEE R
Union Territories o , SEON R i
24, ASN Island R - 0 KR 0 0
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PR 2 o 3 4 s 6 7 8
25. Daman & Diu 10 0 0 0 0 0
26. Delhi IR 2686 6520 1763 610 831 2977
27. D&N Haveli . . 5 0 - 0
59665 116817 40098 113646 34007

Total 122895

Unauthorised Constructions

2749. SHRI SHANTILAL PARSOTAMDAS PATEL :
Will the PRIME MINISTER be pleased fo state :

(a) whether the Goverhment are aware of large
scale unauthorised constructions and subletting of
garrages in Delhi in the Government quarters in general
and particularly in Sector ‘D' Area, Mandir Marg, New
Delhi:

(b i so. the details thereof: and

{t) the action taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b).
Information is being céllected and will be laid on the
Table of the Sabha.

(¢) In all such cases where unauth ised
construction is resorted to by the allottee, a show tause
notice is given to the allbitee to remove the unauthorised
consttuction withih the stipulated period failing which
the allotment is cancelled. The allottees who remove
the wnauthofised construction followihg such show
cause notices are. however, permitted to retain the
accommodation. Régarding subletting of garrages action
under Alibtment tules is taken for misuse of the
accommodatiott under SR-317 B.21.

Arivate Power Project

2750. SHRI NAMDEO. DIWATHE : Will the PRIME
MINISTER be pleased to state :

(a) whether Hindu,as Rs.d. 100 crore Thermal Power
Project proposed at Vishakhdpatnam runs into various
difficulties, as CToal india Limited has refused to supply
washed’ coal

b} # so, the details thereof;

{c) whether the Go_vemmont have urget the Coal
lndia Limited to provide coai 10 this: powar project

d) i so. the sxtent Io which they have agreed:

T ey not whather the Uion Govetnment pmpose
to -aliow Hinduja Natiorial Power. Comipany 1o impont
coal until new washaries are set up for 1§ pfopct i
\vmakhnp&mm, any - - RFDRETRIN

m H 80; ﬁw dmm mmt?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S
VENUGOPALACHARI) : (a) to (t). The ditterent issues
regarding supply of washed coal for Visakhapatnam
power project of M/s Hinduja National Power
Corporation Limited are being deliberated upon
between Ministry of Power. Ministry of Coal. Coal india
Limited and the project developers.

Central Power Utllities

2751. DR. LAXMINARAYAN PANDEY
SHRI AMAR PAL SINGH :

Will the PRIME MINISTER be pleased to state :

(a} whether the Union Government have
reconstituted the Board of Directors of all the Central
Power utilities and reduced the number of ofticial
nhominees on these companies: and

(b) if 0. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER.OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR.
S. VENUGOPALACHARI) : (a) and (b). The composition
ot Board of Directors of various Public Sector
Undentakings under the adminjstrative control of Ministry
of Power has been reviewed recently and as a result
number of Government part-time Directors have been
reduced in 5 Public Sector Undertakings, The revised
number of Government parnt-time Dtrec!ors is glven in
the attached statement.

STATEMENT
Name of PSU No. of Government
part-time Directors
Before Review After Review
Tehr Hydro Development B 4
Corporation. . ‘ '
National Thermal Power 4 3
Corporation: R
North Eastern Electric So12 10
Power Corporation. : :
National Hydro -Efectrice 4 B
Power Cotporation. S
Nathpa Jhakri Power . 6 .8

'Corpurwon
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Indian Oil Corporation

2752. PROF. OMPAL SINGH NIDAR : Will the
PRIME MINISTER be pleased to state :

(a) whether the Union Government have taken any
decision to disinvest 5% of their holdings in the Indlan
Qil Corporation;

{b) if so. the amount of funds estimated to be raised
as a result thereof:

(c) whether the Union Government propose to
disinvest their holdings in some more public sectors
undenakings in oil sector: and

(d) if so. the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (d). Information is being collected and will be laid
on the Table of the House.

Drought Affected Tribals

2753. SHR! SRIBALLAV PANIGRAHI :
SHRI SARAT PATTANAYAK :

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether the Government dre aware of the
plight of debt ridden and drought affected tribals of
Orissa;

(b) if so. the details thereof;

{c) the amount of assistance given to-them by the
Union Government/Government of Orissa under :Poverty
Eradication programme during the last three years
together with the details of agencies through whu:h
assistance was given: and

(d) the steps the Government propose to take to
abolish the Middle-men System in granting such
assistance?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL
CHANDRADEO PRASAD VARMA) : (a) and (b). Yes. the
Government is aware of the prevailing drought
affected conditions in Kalahandi. Bolangir. Koraput,

Sonepur. Boudh. Naupada and Nabrangpur districts of

Orissa. Expeditious action has been taken to release
adhoc grants of funds of the order of Rs. 38.52 crores
to the drought affected districts in addition 1o the
normal release of funds under the programmes.
However, no details in respec*t of debt ridden tribais are
~available. EERE S

(¢} The amount o! assmam:e gwon to Orissa undor
mu;or poverty eradication pmgrammas durlnq last thres
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years is as follows :
(Rs. in lakhs)
Programme - Amount of assistance released
by the centre
1993-94 1994-95 1995-96
IRDP 3208.01 3243.29 3830.88
JRY 21762.89 20882 .66 22017.83
EAS 4268.00 78]84,00 11460.00
IAY 1997.26 2912.82 7873 .25

The above assistance was released to State
Government/DRDA's.

{(d) There is no provision ot any system of
middiemen in granting assistance under the
programmes.

'

[Translation]
DDA Parks

2754. SHHI RAM TAHAL CHOUDHARY @ Will the
PRIME MINISTER be pleased to state :

{a) whether DDA is selling the land earmarked for
public parks to private builders for construction of
apartments on that land; '

(b) if s0. the number of parks sold during the last
two years and the amount received by DDA on, this
account: and '

(c) the criteria fixed for the sale of these parks?

THE MlNISTEH OF . STATE IN THE MINISTRY OF
UREAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) No. Sir.

(b) and (c). Does not arise in view of reply to part
(a) above.

Indian Institute of Public Adminisiration

} 2755 SHA!. SUKH ‘LAL KUSHWAHA Will the
PRIME MINISTER be pieased to state :

(a) the constitution and functions of Indian Institutes
of Pubhc Administration;

(b} the reaction of the Government towards the news
published in. various. Newspapers regarding
malpractices in regard to slection of Exocutwas and
\garlous Branches of the insmu;e nnd

“{c) whether Government ﬁropose i'o take step& tor '
bener administration in the headdushers: of mﬁﬂm
Pubhc Admmtstration'?' i
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THE MINISTER OF STATE IN THE MINISTRY OF
FERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PAELIAMENTARY AFFAIRS (SHRI SR
BALASUBRAMONIYAN) : (a) Constitution

The Indian Institute of Public Administration is an
autonemous society registered under the Societies
Registration Act XX1 of 1860 Itis constituted of a general
body: office bearers: and Executive Council The General
Hody i1s composed of Members and corporate Members
Office bearer include President. Chairman. four Vice
Presidents Honorary Treasurer and Director The
F xecutive Council is composed of the President of the
Institute (ex-officio). Chairman of the Institute (ex-officio).
four Vice Presidents of the Institute (ex-officio). Honorary
Treasurer of the Institute (ex-officio). Chairman of three
Regional Branches. Twenty nine Members and the
Director of the Institute (ex-officio)

Functions

The functions of the Institute include Training:
research. advisory and consultancy services and
information exchange. The detailed functions of the
Institute are listed in the Memorandum of Association of
the Institute in the attached Statement.

(b) and (c). As the specific news items have not
indicated 1t is not possible to know which particular
news is being referred to by the Hon'ble Member. The
IIPA 1s an autonomous society and the Government has
no direct involvement in its day-to-day functioning Since
the IIPA is a premier institution in the field of public
administration, the Government assists in its
maintenance and helps it ih making improvements

STATEMENT

Memorandum of Association

1. The name of the Society is "The Indian Institute
of Public Administration”

1 (A). That the Registered Office of the Society shall
be situated in Delhi State.

2. The objects for which the Society is formed are:

(i) to promote and provide for the study of Public
Administration and economic and political
science with special reference to public
administration and the machinery of
Government and for educational purposes
incidental thereto: )

(ii) to undertake. organise and faciitate study
courses. conferences and lectures and
research in matters relating to public
administration and tive machinery of
Government:

(iii) to undertake and provide for the publication
of a journal and of research papers and
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books to tmpan training in and promote study
of public administration

(iv) to establish and maintain hbraries and
information services to facilitate the study of
public administration and spreading
information in regard thereto

(v) to constitute or cause to be constituted
Regional Branches at convenient centres in
India to promote the objects of the Society

(vi) to cooperate with approved institutions and
bodies tor the purposes of helping the cause
of public administration

{(vii) to issue appeals and application for money
and funds In furtherance of the said objects
and to accept gifts. donations and
subscription of cash and securities and ot
any property either movable or immovable

(viii) to invest and deal with funds and money of
the Society

(1x) to acquire. purchase or otherwise own of
take on lease or hire In the State of Delh or
outside. temporaritly or permanently. any
movable or immovable property necessatry
or convenient for the furtherance of the
Society:

'x) to sell. mortgage. lease. exchange and
otherwise transtfer or dispose of all or any
property. movable or immovable of the
Society for the furtherance of the objects of
the Society.

(xi) to construct. maintain alter. improve ot
develop any buildings or works necessary of
convenient for the purpose of the Society

(xii) to undertake and accept the management of
any endowment or trust fund or donation

(xiii) to establish a provident fund for the benefit
of the employees of the Society

(xiv) to offer prizes and to grant scholarships and
stipends in furtherance o! the objects of the
Society: and

(xv) to do all such other lawful things as
conducive or incidental to the attainment of
the above objects

[English]
HUDCO Loan

2756. SHRI SARAT PATTANAYAK ' Will the PRIME
MINISTER be pleased to state -

(a) whether HUDCO has conducted any review of
progress of works started with HUDCO loans in the
various areas of Orissa: and

(b) it so. the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U VENKATESWARLU) : (a) and (b). With
a view tc monitor the proper utilisation ot HUDCO's
tinances HUDCO conducts perniodic review of housing
and urban development schemes financed by it. till the
completion of the schemes. For the purpose. it calls for
quarterly progress reports tfrom implementing agencies
and also conducts site inspections from time to time
before releasing further instalments. HUDCO also
impresses upon State Governments to constitute State
Level Monitoring and Review Committees. to review
the progress of schemes funded by it

During the curent financial year one meeting of the
Monitoring Committee of Orissa was held on 24.6.96.

Rural Electrification

2757 SHRI P NAMGYAL : Will the PRIME
MINISTER be pleased to state .

{a) whether ftunds for Rural Electritication
Programmes for Jammu and Kashmir are not being
released by the Rural Electrification Corporation:

(b) it so. the reasons therefor

(c) whether due to non release of funds the work
of rural electritication in Ladakh region has severely
been affected:

(d) if so. the details thereof; and

(e} the time by which the required tunds are likely
to be released?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) Rural Electrification
Corporation has been releasing funds to Jammu and
Kashmir tor Rural Electrification programmes. Rs. 9.26
crores and Rs 1567 crores were disbursed in 1994-95
and 1995-96 respectively.

(b) to (e). In view of (a) above does not arise.

Oil Refinery

2758 SHRI VIJAY KUMAR KHANDELWAL : Will
the PRIME MINISTER be pleased to state :

(a) whether sanction for installation of oil refinery at
Khirkiya under Hoshangabad district of Madhya Pradesh
has been accorded:

(b) if so. the reasons for shifting it to Bina:
(c) the progress made so far in this regard:

(d) whether the Government are cbnsidering to shift
it back to the original site; and

(e) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU)
(a) and (b). Government has on 11.12.95 accorded
approval to BPCL for setting up @ 6 MMTPA grass-root/
LOB Retinery at Bina in Madhya Fradesh and related
Crude Import Facility and cross-country Crude Pipeline
to be implemented as o Jomnt Venture between Bharat
Fetroleum Corporation Ltd. and Oman Qil Company

(c) Acquisition of land survey. soil investigation
and selection of process licensor for critical units. have
been completed for the Refinery.

(d) and (e). Do not arnise

JRY in Allahabad

2759 DR. MURLI MANOHAR JOSHI : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) the amount allocated under JRY for Allahabad
district during 1996-97 and work in mandays proposed
to be generated thetelrom: and

(b) the allocation and utilisation of tunds under

" Jawahar Rozgar Yojana tor Allahabad district during

1993-94, 1994-95 and 1995-96 along with the work
generated in mandays?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) An amount of
Rs. 1257.01 lakhs has been allocated to Allahabad
district including State share during 1996-97 and 21.07
lakh mandays are targetted to be generated.

(b) An amount of Rs. 1504.56 lakhs. Rs. 1681.70
lakhs and Rs. 2073.20 lakhs have been allocated to
Allahabad district during 1993-94, 1994-95 and 1995
96 respectively under Jawahar Rozgar Yojana including
IAY and MWS by the Central Government Utilisation
and mandays generated have not been maintained at
district level till 1995-96

Power Purchase Agreement

2760. SHRI RAVINDRA KUMAR PANDEY @ Will
the PRIME MINISTER be pleased to state :

(a) whether the Government have any plan to bring
out unitorm purchase policy:

(b) if so, details thereof; and
(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (c). The State Electricity
Boards purchase power from generating companies as
per the Government of India tariff notification No. S.0.
251 (E) dated 30.3.1992, as amended from time to time.
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Schemes for Approval

2761. SHRI SUKHBIR SINGH BADAL : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) the number of schemes received from the
Government of Punjab that are pending for approval
with the Union Government;

(b) the details and the present status thereof; and
(c) the time by which they are likely to be approved?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
No scheme of the Government of Punjab is pending
with the Planning Commission for approval.

(b) and (c). Does not arise

Power Purchase Agreement

2762. SHRI AMAR ROY PRADHAN
PRIME MINISTER be pleased to state :

(a) whether the Government have succeeded in
sealing down the tariff for the 10,000 MW coal power
plant being promoted by “Consolidated Electric Power
Asia Limited (CEPA)" headed by Hong Kong based
business tycoon "GORDON WU",

(b) if so, the details thereof;

: Will the

(c) whether discussion on the Power Purchase
Agreement was to be initiated by State Electricjty Boards
and Gordon WU:

(d) it so. the details thereof;

(e) whether the techno-economic viability of the
project was to be assessed by Central Electricity
Authority,

(f) it so, the details thereof, and

(g9) it not, the time,bﬁ which the assessment is likely
to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : {a) and (b). M/s. Consolidated
Electric Power Asia Limited (CEPA) propose to set up
six units of 660 MW each in the initial phase of
development of their coal-based thermal power project
in Orissa. During recent discussions with the Government
of India and the representatives of the beneficiary States,
it has offered to supply the generated power at a rate
of 5.13 US cents per Kwh. as against its earlier offer of
5.33 US cents per Kwh.

(c) and (d). CEPA has circulated among the
beneficiary States the broad principles of the tripartite
Power Purchase Agreement between, Power Grid
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Corporation of India Limited, the State Electricity Board
and itself. which will constitute the basis for further
discussions between the parties.

(e) o (g). As the proposed cost of the project
exceeds Rs 100 crores. it falls within the purview of
techno-economic appraisal by the Central Electricity
Authority (CEA). The appraisal can only be taken up
after CEPA has filed its detailed project report with
CEA.

Rural Sanitation

2763. SHRI MOHAN RAWALE : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state:

(a) whether under Sanitation Programme, the
construction of individual latrine has been undertaken
by the State Governments and the Union Government
have provided 40% of the cost as ‘Central Grant' to
various States;

(b) whether the cost of Rs. 2500/- per unit of latrine
was prescribed in 1992 and since then the cost of
building material has much increased;

(c) whether any State Government has approached
the Union Government for increasing the cost limit of a
unit of latrine to Rs. 4000/-;

(d) if so, the details thereof, and

(e) the decision taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (c). Yes, Sir.

(d) Requests for increasing the cost limit of latrine
to Rs. 4000/- were received ftrom Punjab and
Maharashtra.

(e) It has been decided not to increase the subsidy
limit under the Central Rural Sanitation Programme
(CRSP). as the cost allowed has been found more than
sufficient to construct the underground structure.

[Translation]
Shopping Centres

2764. SHRIMATI| CHHABILA ARVIND NETAM : Will
the PRIME MINISTER be pleased to state :

(a) whether the Delhi Development Authority has
framed any rules for the maintenance of common places
in shopping centres constructed by it in its various
colonies;

(b) whether the DDA charges some amount every
year from the allottees of shops/offices in such shopping
centres for the maintenance of common places; and

(c) it so, the manner in which these common places
are utilised by the DDA?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U VENKATESWARLU) : (a) to (c). The
Delhi Development Authority has reported that it charges
2 5% of the cost of shop per year as maintenance
charges till the services are handed over to the M.C.D.
The amount Is utiised for maintenance of the common
spaces and other services such as electricity
water supply drainage etc. D.D.A.. in no way. utiises
common spaces after their construction. These spaces
are utihsed by the concerned allottees as per the use
specitied in the approved layout and conditions of
allotmentrauction

Atomic Power Policy

2765 PROF RASA SINGH RAWAT : Will the PRIME
MINISTER be pleased to state :

{a) whether in view of the prevailing international
situation the Government propose to review the Atomic
Policy of thie country:

(b) i sc. the details thereof: and
(c) if not the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME.IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
ANDC TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Governmenrt does not consider it necessary to review
the present nuclear policy of the Country.

(tY Does not arise

(c) Does not arise.

Power Projects in Delhi

+
2766. SHRI JAI PRAKASH AGARWAL : Will the
PRIME MINISTER be pleased to state :

(a) whether there is any proposal under
consideration of the Government to set-up power
stations in Delhi;

(b) if so. the details alongwith locations thereof:
(c) the progress made so far in this regard;
(d) the estimated cost likely to incur thereon: and

(e) whether the Government have provided financial
assistance to the Delhi Government for the Development
of power projects during the last three years;

(f) it so. the details thereof; and
(g) the time by which these are likely to be finalised?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (d). The Central Electricity
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Authority (CEA) have accorded in principle clearance
to the proposal of the Government of Delhi for setting
up of New Delhi TPS of capacity 300 MW in the Private
Sector. The estimated cost likely to be incurred on the
project would be known at the stage of techno-
economic clearance of CEA. No proposal of the
Government of Delhi is_pending in the CEA for accord
of techno-economic clearance as on date. It is also
understood that Government of NCT of Delhi proposes
to set ‘'up a 421 MW project at Bawana through
competitive bidding

" (e} No. Sir

(f) and (g). Do not arise.

Oil Refineries

2767. SHRI NITISH KUMAR :
SHRIMAT!I SUSHMA SWARAJ

Will the PRIME MINISTER be pleased to state -

(a) whether various public sector oil refineries ate
not producing oil as per their installed production
capacity:

(b) if not, the percentage of production capacity
utilised in the Cochin refinery. Madras Refinery Limited.
Bongaigaon refinery. Mangalore refinery and Madhura
refinery during 1993-94. 1994-95 and 1995-96:

(c) whether the production is likely to be reduced
in the said oil refineries during 1996-97:

(d) if not. the assessment made by the Government
in this regard; and

(e) the reasons for not utilising the installed
capacity?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (e). The overall capacity utilisation (Provisional)
of Public Sector Refineries. during the period April 1996
to November 1996 was about 103.6% of installed
capacity. The percent capacity utilisation of Public
Sector Refineries at Cochin, Madras, Bongaigaon and
Mathura Refinery during the last three years is given
belows

Refinery % Capacity utilisation
1993-94 1994-85 1995-96

Cochin 108.0 1141 98.9

Madras 88.1 106.5 ‘86‘1

Bongaigaon Refinery 86.4 87.3 90.0

and Petro-chemicals

Limited (BRPL)

Mathura 113.6 111.7 1111

Mangalore Refinery (MRPL) a JVC was
commissioned only in March, 96.
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Urban Micro Enterprises Scheme

2768 SHRID.P. YADAV : Will the PRIME MINISTER
be pleased to state :

(a) whether the Union Government have stated
Urban Micro Enterprises scheme;

(b) it so. the details thereof:
(c) the number of beneficiaries thereot, State-wise;

(d) the amount sanctioned in this regard, State-
wise and

(e) the percentage to target fixed in this regard
during 1996-977

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
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OF STATE IN THE MINISTRY OF PARLIAMENTARY
AEFAIRS (DR. U. VENKATESWARLU) : (a) and (b) Yes
Sir, the Scheme of Urban Micro Enterprises (SUME
was launched in October 1989, under the Nehru Kozaut
Yojana Under this Scheme there is a subsidy ot & o
of the project cost subject to a ceiling of Rs 4000 tor
general beneficiaries and Rs 5000/- for SC/ST and
Women beneficiaries. The remaining portion ot the
project cost i1s to be provided by banks as loan at rate
ot interest fixed by the Reserve Bank of India from time
to time.

(c) to (e) The State-wise details ot beneficiaries
assisted, amount of subsidy sanctioned as on 30.11.96
and targets fixed for 1996-97 are given in the
Annexure

STATEMENT

Nehru Rozgar Yojana
Scheme of Urban Micro Enterprises (SUME)

(As on 30.11.96)

S No  Name of State/UT

Amount

Beneficiaries Targets
assisted Sanctioned for
(Rs. in lakhs) 1996-97

1 2 3 4 5
1 Andhra Pradesh 97.715 2040.48 10.958
2 Arunachal Pradesh 853 43.12 611
3 Assam 17,568 304 .67 1.278
4. Bihar 22192 746.75 9,283
5 Goa 450 16.58 111
6 Gujarat 15419 333.94 4,397
7 Haryana 16,788 383.29 1.211
8 Himachal Pradesh 2610 81.65 667
9. Jammu & Kashmir 5.661 183.30 778
10. Karnataka 44 230 711.26 8.664
1 Kerala 22,727 660.74 2.981
12 Madhya Prades:. 1.11.656 2654 83 7 944
13. Mznarashtra 68.467 1088.24 13,736
14, Manipur 5.186 91.94 444
15, Meghalaya 1.961 39.29 278
16. Mizoram 800 67.36 167
17 Nagaland - 389
18. Orissa 19,911 41035 2.800
19. Punjab 21,589 597.08 1.106
20. Rajasthan 47 448 984 47 4,889
21, Sikkim 842 78.34 222
22. Tamil Nadu 91.:9Q¢ 809.92 11.497
575 59.60 167

23. Tripura
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1 2 3 4 5
24.  Uttar Pradesh 1.85.846 4658.33 19.328
25.  West Bengal 37.319 1004 .05, 10.939
26.  Andaman and Nicobar 376 15.15 112
27. Chandigarh. 362. 7.77 55
28. Dadra and Nagar Haveli. 376 10.21 55
29. Daman and Diu’ 171 6.51 112
30. Delhi 1,930 * 72.00 1.600
31,  Pondicherry 2.063 17.60 222
Total 8,44.412 12178 82 417,001
[English] 1 5 T
Thermal Power Projécte 2. Haryana Faridabad Extn 165
2769. SHRI VIRENDRA KUMAR SINGH : Panipat 650
SHRI RL.P. VERMA . 3. J&K Pampore GT 175
Will the PRIME MINISTER be pleased to state : 4. Rajasthan Kota 850
(a) the total number of Thermai Power projects in i:{;gé[rh N(%FLC 4?2 >
the country at present, State-wise and lotation-wise; RAPS (Nuclear) 300
(b‘)”\\nhethierpthe Go;erpment' pr‘:pose to‘sgt up some 5. Punjab Bhatinda 440
more Thermal Power Projects in the country; Ropar 1260
- ('c) sto. the ‘d‘etans thereof, State-wise and location- 6. Uttar Pradesh  Obra 1482
wise; and . Panki 274
(d) if not, the reasons therefor? Harduaganj ‘A’ 90
THE MINISTER OF STATE IN THE MINISTRY OF Harduaganj 'B' & C' 425
POWER AND MINISTER OF STATE IN THE MINISTRY Paricha 220
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S. Anpara 1630
VENUGOPALACHARI) : (a) State-wise and location-wise Tanda 330
details of Thermal Power Projects operating in the countty National Thermal
are given in the attached Statement-i. Power Stations
. . " . (Singrauli) 2000
(b} to (d). State-wise and location-wise details of Rihand 1000
Therma! units pla’nnoq o be commi'a,signgd quring 1996- Auraiya GT 652
97 and those sanctionad for commissioning beyond Dadri 840
1896-97 ‘n:e ‘g!von in the attached Statement-il and lii, . Dadri GT 817
respectively. NTPC Unchahar 420
. , NAPS (Nuclear) 440
STATEMENT-! 7. Gujarat Dhuvaran 534
Details of Thermal Stations with. Monitoring Capacity Dhuyaran GY 54
(Including Gas and Nuclear Stations)} Ukai 859
: . Gandhi Nagar 660
State System/Stations Capacity (MW) Utran 39
Utran GT 144
1 2 3 Wanakbori 1260
y Sikka 240
-1, Dethi indraprastha 2775 Kutch Lignite 140
Raijghmt | 14 A.E. Company 80 »
Rajghat 1 135.0 Vatwa GT 180 O
DESU @T . . 282 Sabarmat 330
adarp ' 708 R I

,"Easar ar
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8 Maharashtra

% Madhya Pradesh

10 Andhra Pradesh

11 Karnataka

12 Tamil Nadu

13 Bihar

14 Orissa

2

GIPCO

Kawas GT
Gandhar G1
KAPS (Nucle:

Nasik
Koradi
Paras
Bhusawal
Parh
Chandrapur
K. Kheda
Uran GT
Urarn WHRF
Trombay
Trombay GT
Dahanu
TAPS (Nuclear

Satpura

Korba

Korba [l
Amarkantak

Korba West
Sanjay Gandty
NTPC Korba
NTPC Vindhyactha

Kothagudam
Vijayawada
Ramagundam i
Nellore
Vijeswaram
Rayalseema
NTRC
Ramagundarm
Jegurupadu G7T

Raichur

Ennore
Tuticorin

Mettur

North Madras
Gas Turbine
Neyveli

Neyveli Minecut
MAPS (Nuclear)

Patratu

Barauni
Muzaftarpur
Tenughat
Kahalgaon (NTPC)

Talchar

IB Valley
Talcher (STPS)
(NTPC)
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145
644
648
440

910
1080
58
478
690
1840
420
672
240
1150
180
500
320

11425
160
240
290
840
420

2100

1260

670
1260
625
30
99
4200
2100

50
840

450
1050
840
630
70
595
1470
340

770
310
220
420
840

460
420
1000

Written Answers
1 2 3
15. West Bengal Bandel 530
. Santhaidih 480
Kolaghat 1260
(WBP. Dv. C)
Durgapur Project 390

16. Damodar Valley

Corporation

17. Assam

18. Tripura

Ltd.
Calcutta Electric
Supply Company-

Mulajore 60
New Cosipore 130
-Titagarh 240
Southern Rep!l. St. 135
Kasba GT 40
NTPC Farakka 1600
Chandrapur (Bihar) 750
Durgapur (WB) 350
Bokaro (Bihar) 805
Mejia (WB) 210
Maithon GT (Bihar) 90
Chandrapur 60
Namrup 30
Namrup GT 815
Namrup WHRP 22
Bongaigaon 240
Gas Turbine 141
Kathalguri 201
(NEEPCO)

Gas Turbine Station
Baramura + Rokhia 48.5

70

STATEMENT-H

Statement Showing Details of Thermal Units Planned
to be Commissioned during 1996-97

S,No.‘StWa;é Station Capa&ty (MW)
1 2 3 4
1. Rajasthan Suratgarh-I 250
2. Gujarat Kutch Lignite-3 75
Hazira CCGP-ST 185
3. Kerala 4
Brahrampuram DG-1 20
Brahrampuram DG-2 20
Brahrampuram DG-3 - 20
Brahrampuram DG-4 20
-Brahrampuram DG-5 20
4. Andhra Pradesh Kothagudam-8 250
Jagurupadu CCPP-4 45
Jagurupadu CCPP-2 45
5. Bihar Tenughat-2 210
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1 -2 3 4
6. West Bengal Mejla-2 210
Budge Budge-1 250
Budge Budge-2 250
7. Assam Kathalguri GT-6 33.5
Kathalguri ST-1 30
8. Tripura Agartala GT-1 21
Agartala GT-2 21
Agartala GT-3 21
-~ Agartala GT-4 21
Rokhia-ll GT-5 8
Rokhia-it GT-6 8
Total No. of Units-23 2033.5

STATEMENT-I

Statement Showing Thermal Units Sanctioned for
. Commissioning beyond 1896-97.

S.No. State Station Capacity (MW)
1 2 3 4
1. Uttar Pradesh Tanda-4 110

" Unobehur StlI
Unit-1 210
Unit-2 210
2. Haryana Panipat-6 210
3. Rajasthan Suratgarh-2 250
Barsinghsar-1 120
Barsinghsar-2 120
4. Punjab Bhatinda-& 210
Bhatinda-6 210
5. Madhya Sanjay Gandhi-3 210
Pradesh Sanjay Gandhi-4 210
Korba West-5 210
Korba West-6 210
Pench-1 210
Pench-2 210
Vindhavachal St.lI

Unit-1 500
Unit-2 500
8. Maharashtra  Chandrapur-7 500
Khaperkheda-3 210
Khaperkheda-4 -210
Uran WHRP-3 120
7. Gujarat Ganghinagar-5 210
8. Andhra Rayalseema-3 210
Pradesh Rayaseema-A 210
) -Vishakapatnam-1 500
Vsshakapatnam -2 500

Jagurupadu CCGT _

85"
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1 2 3 4
Godavari CCGT 67
Kothagudam St. IV 250
Unit 10
9. Tamil Nadu Neyveli Zero Unit 210
10. Pondicherry Karaikal GT-1 7.5
Karaikal GT-2 7.5
Karaikal ST 7.5
11. Kerala Kayamkulam GT-1 130
Kayamkulam GT-2 130
Kayamkulam GT-3 140
Kozhikode DG 120
12. Bihar Tenughat-3 210
Tenughat-4 210
Tenughat-5 210
Muzaffarpur-3 250
Muzaffarpur-4 250
13. West Bengal = Mejia-3 210
Farakka-6 500
Bakreswar-1’ 210
Bakreswar-2 210
Bakreswar-3 210
Bakreswar-4 210
Bakreswar-5 210
14. Orissa {B-Valley-3 210
IB-Valley-4 210
15. Assam Amguri GT-1 30
Amguri GT-2 30
Amguri GT-3 30
Amguri GT-4 30
Amguri GT-5 30
Amguri GT-6 30
Amguri GT-7 30
Amguri GT-8 30
Amguri ST-1 30
- Amguri ST-2 30
Amguri ST-3. 30
Amguri ST-4 30
Kathalguri ST-2 30
ST-3 30
Total 65 units 11464.5 MW

Dul-Hasti Hydel Power Project

2770. SHRI CHAMAN LAL GUPTA : Will the PRIME
MINISTER be pleased to state :

(a) whethsr the execuuon work on the Dul-Hasti

Hydel Power Project has been resumed;

(b) it so, the amount spent thereon since 1989 and
the progress made so far in its' completion; and

{c) the latest schedule for commissioning the pmsoct
and the fmsh psﬂmatod cost theraaf‘? e
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S
VENUGOPALACHARI) : (a) Yes. Sir Civil works at the
Project site had resumed Departmentally. Recently a
Letter of Intent has been issued by National Hydro
Flectric Power Corporation to the contractor for
completion of the balance civil works.

(b) The amount spent on the execution of Dulhasti
Hydro-electric Project upto 31 10.1996 1s Rs 1.412
crores The progress of work is as follows

Supply of equipment - 80°%

Civil Works - 36%%

(¢c) The estimated project cost (at 1996 price level)
is Rs 3.559 77 crores and the project is expected to be
commissioned by March. 2001

Water Supply Scheme

2771 SHRI K P SINGH DEO = Will the PRIME
MINISTER be pleased to state -

(a) whether the Government have sanctioned
schemes for Accelerated Urban Water Supply
Programme in some States under Overseas Economic
Cooperation Fund funding: and

(b) if so. the details thereof State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U VENKATESWARLU) : (a) No. Sir.

(b) Does not arise in view of reply to part (a) above

Leasing of Chambal Ravines

2772. DR. RAM LAKHAN SINGH : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government propose to give the
land of Chambal ravines on lease for making them
cultivable and as a means of livelihood to the
unemployed youths of Madhya Pradesh. Uttar Pradesh
and Rajasthan;

(b) if so. the details thereof;

(c) whether any proposal in this regard has been
sent to the Union Government by the said State
Governments;

(d) it so. the details thereof: and

(e) the action being taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) This Ministry
implements three Centrally sponsored schemes namely
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Nehru Rozgar Yojana (NRY). Urban Basic Services for
the Poor (UBSP) and Prime Minister's Integrated Urban
Poverty Eradication Programme (PMIUPEP) for poverty
alleviation in Urban Areas. There is no Scheme, under
this Ministry. to give the land of Chambal Ravines on
lease for making them cultivable and as a means of
livelihood to the unemployed youths of Madhya Pradesh
Uttar Pradesh and Rajasthan, under consideration in
this Ministry.

(b) to (e). Question does not arise in view of reply
to (a) above.

DDA Schemes

2773. SHRI GOPAL KRISHNA T. : Will the PRIME
MINISTER be pieased to state

(a) the reasons for floating new housing schemes
by the Deihi Development Authority, when its earlier
schemes remain unfinished; and

(b) the details of schemes (new pattern) floated
since 1979 till March 31, 1996 with their present status
as on date, giving reasons for DDA's failure to complete
the schemes at scheduled time?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The DDA
has launched the following three housing schemes
during 1996

(i) Ninth Self Financing Scheme. 1996
(ii) Janta Housing Registration Scheme. 1996.
(iii) Expandable Housing Scheme. 1996.

The Janta Housing Registration Scheme. 1996 was
floated because all the registrants of this category under
NPRS-1979 and AAY-1989 have been covered.

The Ninth Self Financing Scheme. 1996 was floated
as all the registrants of the previous Self Financing
Scheme have been covered.

Expandable Housing Scheme. 1996 has been floated
because the expandable houses are not acceptable to
the registrants of NPRS-1979 and AAY-1989.

(b) The details of the schemes floated since 1979
till 31st March, 1996 alongwith their present status are
as under :

S No. Name of Scheme Status

1 2 3

1. New Pattern Housing
Registration Scheme. 1979 Alive

2. Selt Financing Housing

Regn. Scheme-1V-1981 Closed
3. Special Retired/Retiring
persons Scheme (SF&)'81 Closed
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1 2 3

4. Special Retired/Retiring

persons Scheme (SFS) 1983 Chsed
5. General Housing Regn.

Scheme for RPS-1982 Closed
6. General Housing Regn

Scheme for RPS-1985 Closed
7. Selt Financing Housing

Regn Scheme-V. 1982 Closed
8. Self Financing Housing

Regn Scheme-VI. 1985 Closed

9 Ambedkar Awas Yojna
for SC/ST-1989 Alive

10. Self Financing Scheme-VIl. 1994 Closed
11. Expandable Housing Scheme.1995 Closed
12. Self Financing Scheme Vill. 1995 Closed

13. Janta Housing Regn. Scheme. 1996 Alive
14 9th Self Financing Scheme. 1996 ]
15. Expandable Housing Scheme. 1996 | to be held

The reasons for backlog under the NPRS-1979 and
AAY-19889 are as under

(i) The New Pattern Registration Scheme-1979
was opened on all India basis and as many
as 1.71.272 persons had registered
themselves under this scheme.

Draw yet

(iiy Constraints in the availability of land and
infrastructural facilities for which DDA s
dependent on other agencies like
Government of National Capital Territory of
Delhi. MCD and DESU.

Housing Demand

2774. SHRI RAM KRIPAL YADAV : Will the PRIME
MINISTER be pleased to state :

(a) the estimated annual rise in migrants to Delhi
and consequential rise in the housing demand:

(b) the existing housing demand in Delhi and the
number of houses constructed by DDA annually to meet
the housing demand.

(c) the estimated acreage of Government land
under illegal occupation and the average estimated
rise In the illegal occupation of Government land in the
city:

(d) the acreage of encroached Government land
retrived so far and the time by which the remaining
iegally occupied land is likely to be vacated: and

{e) the strategy formulated by the Government
to meet the city's housing demand in a phased
manner?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) (a) The DDA
has reported that the estimated increase in the
population of Delhi during 1996 to 2001 including in-
migration of about 3 lakh would be about 5 lakh per
year. This would require about 97.000-new housing
units per year.

(b) No scientific estimate has been made in regard
to the existing housing demand in Delhi. However
according to an estimate made by the National Institute
of Urban Affairs for 1991 the housing shortage in Delhi
was to the order of 2.39 lakh dwelling units. At present
DDA has a backlog of 57.484 registrants under the
New Pattern Registration Scheme. 1979 Ambedkar
Awas Yojana. 1989 and Janata Housing Registration
Scheme. 1996.

The Details of the houses constructed by the DDA
during 1991 to 1996 are as under

10.915 houses

1991-92

1992-93 7 876
1993-94 8.661
1994-95 6.844
1995-96 2.298

(c) and (d). Encroachment of public land in Delhi 1
a continuing problem and removal thereof is an ongoing
process. As and when encroachment is detected:
reported. action for its removal is taken by the concerned
agencies under the relevant laws.

The position of encroachment of land and land
reclaimed as reported by the DDA. CPWD. L & DO
MCD. NDMC. Delhi Cantonment Board is as under

Encroachment on tand reclaimed

public land during the last 5
(in acres) years (in acres)
DDA 5.800 1970.87
(including 4.100 '
acres land under
cultivation)
MCD 3323 7.80
NDMC 1.85 2.62
Delhi Cantt. Board 4.3 0.30
CPWD 29.29 33 51
L & DO 91.52 4.00

(since 1995)

(e) The Government is committed to the
implementation of the Regional Plan. 2001 for the
National Capital Region with a view to disperse the
growth of Delhi into the region.
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[Translation]
Examination System

2775 SHRIMATI SHEELA GAUTAM .
SHRI SHIVRAJ SINGH .

Will the PRIME MINISTER be pleased to state

{a) whether the Government propose to retorm the
Examination System adopted by the Union Public
Service Commission so as to remove the shortcomings
noticed in the system recently:

(b) if so. the details thereof: and
(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC. GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SR
BALASUBRAMONIYAN) © (a) to (c). No Sir. the existing
system is working well and whenever any deficiencies
are noticed. the same are rectified

Homelessness

2776 JUSTICE GUMAN MAL LODHA
PROF PREM SINGH CHANDUMAJRA

Will the PRIME MINISTER be pleased to state

(a) whether attention of Government has been drawn
towards the news-item captioned 36 million indians
are homeless. says the Minister appearing in the
‘Indian Express’ dated October 7. 1996

(b) it so. the facts thereof: and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). Yes.
Sir. Based on 1991 census. the estimated housing
shortage in the country as of 1.3.96 is 21.56 million
dwelling units. The number of houseless persons In
India as per 1991 census is 2.007.489 (excluding the
population of Jammu and Kashmir where 1991 census
was not conducted).

(c) The National Housing Policy adopted by
Parliament in 1994 stipulates reducing houselessness
during next ten years through a number of concrete
measures outlined in the policy.

[English]
A
Upper Indirawati Power Project

2777. SHRI BHAKTA CHARAN DAS : Will the
PRIME MINISTER be pleased to state :

(a) whether Power Finance Corporation has
released funds for Upper Indirawati Power Project:
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(b) if so. the details thereof:

(c) the balance sanctioned funds yet to be released
for the purpose:

(d) the time by which the rest of sanctioned funds
are likely to released: and

(e) the target fixed for completion of the project?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR S
VENUGOPALACHARH : (a) and (b) Yes. Sir. A loan of
Rs. 320 crores has been sanctioned by Power Finance
Corporation vide sanction letter dated 18th April 1996
and an amount of Rs. 36 70 crores has been disbursed
upto November. 1996.

(c) and (d). The drawal schedule as proposed by
Orissa Hydro Power Corporation Limited (OHPC) subject
to loan conditions is given below -

(Rs in crores)

1996-97 100 00 (includes Rs. 36.70 crores

already released upto
November. 1996)
1997-98 80.00
1998-99 80.00
1989-2000 60.00
Total 320.00

(e) All the units are scheduled for completion by
1998-99

[Translation]
Housing Scheme with External Assistance

2778. SHRI DATTA MEGHE : Will the PRIME
MINISTER be pleased to state :

(a) whether any housing scheme 1s running/
proposed to be run with toreign assistance in
Maharashtra: and

(b) it so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). The
following housing schemes are under implementation
in Maharashtra with external Assistance :

| World Bank Assisted Maharashtra Emergency
Earthquake Rehabilitation Project in Latur and
Osmanabad Districts.

World Bank has committed soft loan ot SDR 177
million for reconstruction of 26871 houses. 469
community buildings. strengthening/repairs of 1.72.444
houses. construction of roads. bridges. public/other
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buildings and economic rehabilitation of earthquake
affected families. The progress of works is being
monitored by the World Bank Mission from time to
time.

/I KfW Assisted HUDCO-KIW IV

German Bank for reconstruction (KfW) has committed
grant assistance of DM 8.80 million to HUDCO as part
of above project for construction ot 1342 houses for the
earthquake victims in Latur district of Maharashtra. The
work has since been completed and dwelling units are
being handed over to the State Government.

. KfW Assisted Projects of HDFC

Housing Development and Finance Corporation has
provided loans to individual beneficiaries for construction
of their houses. Details are as follows :

(i) Housing schemes for small/marginal farmers
and agricultural labourers in Raigad Distt
covering 138 families with a loan assistance
of Rs. 30.36 lakhs

(1) Housing scheme for EWS families at Vazar
(Sangli Distt.) covering 10 families with loan
assistance of Rs. 2.26 lakhs.

(iii) Proposed housing scheme for 1000 families
at Devrukh (Ratnagiri Distt.) with an estimated
loan assistance of Rs. 3 crores.

[English]
Refinery Project

2779 SHRI SANDIPAN THORAT : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government are aware of the
proposal of Reliance and Essar for setting up a pipefine
between Jamnagar and Kandla for their refinery projects;

(b) whether the proposal is justified in the light of
the recommendations of Sunder Rajan Committee on

common carrier principle to be applied compulsorily to

all pipelines:

(c) whether the Government are considering a
proposal to set up a common holding company which
will build for oil companies; and

(d) the present status of the project?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T R. BAALU):
(a) and (b). Indian Oil Corporation Ltd. has submitted a
proposal for laying Jamnagar-Kandla Pipeline for
evacuation of products from private sector refineries
proposed to be set up at Jamnagar. The proposal is
under process for Ist Stage clearance.

{c) and (d). The Government has approved formation
of a Holding Company and subsidiary joint venture
company for expeditiously implementation of the
pipeline projects. Formation of the Joint Venture
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Companies and financing of the same are under
finalisation stage.

Allotments of Green Lands

2780. SHRI JAI PRAKASH (HARDOI) : Will the
PRIME MINISTER be pleased to state :

(a) whether the attention of the Government has
been drawn to the news-item captioned "Allotments
being made from green areas” appearing in the ‘Times
of India’ dated November 18, 1996;

(b) if so, the tacts thereof: and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) and (c). The allotments of school and petrol
pump sites mentioned in the news item appearing in
the Times of India dated 18.11.1996 were made
according to Master Plan land-uses and layout
provisions of the areas. But no such allotment has been
made in the recreational (green) land-use area.

Gross Domestic Product

2781. SHRI GEORGE FERNANDES : Will the
Minister of SCIENCE AND TECHNOLOGY be pleased
to state :

(a) the percentage of Gross Domestic Product (GDP)
spent in the country for research and development;

(b) whether the funds allocated are adequate for
India to equip itseltf to compete with the global
corporations of the rich industrialised countries,

~ (c) whether the Government plan to increase the
allocation for research and development to at least 1%
of the GDP; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTRY OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
The percentage of Gross National Product (GNP) spent
in the country on Research and Development (R & D)
is 0.81 according to currently available figures.

(b) to (d). The expenditure on R & D in India as
percentage of Gross National Product (GNP) is lower
compared to that in rich industrialised countries which
spent 2 to 3 per cent of GNP. The investments on
R & D can go up only through the joint*efforts of both
Government and the private sector. Several fiscal
incentives and other support measures are provided by
the Govarnment to industry to encourage investment on
R&D.
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Payment of Dividend by HUDCO

2782. SHRI TARIQ ANWAR : Will the PRIME
MINISTER be pleased to state :

(a) whether HUDCO has been paying annual
dividend to the Union Government regularly;

(b) if so. the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c). HUDCO
has been paying dividend regularly to the Government
since 1992-93. when profit-making Public Sector
Undertakings (PSUs) were asked to pay the divident to
the Government. The details of dividends paid from
1992-93 to 1994-95 are as under :

Year Divident Paid (Rs. in crores)
1992-93 10.1
1993-84 14 41

1994-95 16 .11

HUDCO has. however not been able to pay divident
for the year 1995-96 on the profits earned by it so faf’
due to the fact that it has to comply with the statutory
requirement of Security and Exchange Board of India
(SEBI) guidelines tfor creation of required guantum of
Debenture Redemption Reserve.

Technology Development Board-

2783. SHRI ANNASAHIB M.K. PATIL : Will the
Minister of SCIENCE AND TECHNOLOGY be pleased
to state

(a) whether the Government have received
encouraging response for R & D projects from
Technology Development Board (TDB):

(b) it so. the details thereof along with the action
taken thereon:;

(c) the funds sought and allocated during the current
year;

(d) the steps initiated to ensure best use of the
available funds for promotion of R & D in priority areas:

(e) whether the Government are considering
augmentation of allocation for R & D schemes: and

(f) if so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI. YOGINDER K. ALAGH) : (a)
Yes, Sir.

(b) 18 proposals pertaining to various sectors such
as drugs ,and pharmaceuticals, waste utilization,

AGRAHAYANA 20, 1918 (Saka)

Written Answers 82

transportation, oil processing, electronics have been
received by Technology Development Board (TDB) so
far.

(c) Allocation of Rs. 30 crores has been made for
the current year against the demand of Rs 20 crores.

(d) A two pronged approach comprising
development of indigenous technology and adaptation
of imported technology for wider domestic applications
tor utilising the available funds is being pursued

(e) and (f). Allocation for R & D schemes such as
Science and Engineering Research Council. Instrument
Deveélopment Programme, Earth and Atmospheric
Sciences are being augmented during the 9th Plan

Housing Board

2784. SHRI GORDHANBHAI JAVIA : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state

(a) whether the Indian National Rural Labour
Federation has applied for setting up of a Housing
Board exclusively for agricultural workers;

(b) it so. the details thereof. and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) No. Sir.

(b) and (c). Question does not arise.

Statue of Chatrapati Shivaji

2785. SHRI SURESH PRABHU : Will the PRIME
MINISTER be pleased to state whether the Government
propose to take any action to make free the statue of
Chatrapati Shivaji erected at Sahar Airport. as the statue
is kept under constant observation. considering the
sentiments of the local people?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : The Sahar Airport
area does not fall under the jurisdiction of the Central
PW.D. The Ministry of Civil Aviation has intimated that
the information is awaited from the Airports Authority of
India which controls the Mumbai Airport. The information
will be laid on the Table of the Sabha on its receipt.

Unauthorised Const[uction

2786. SHRI MRUTYUNJAYA NAYAK . Will the
PRIME MINISTER be pleased to refer to the reply given
to Unstarred Question No. 66 dated November 20. 1996
regarding unauthorised construction and state :

(a) whether it is a fact that despite ofticial orders.
the unauthorised construction in Government flats and
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encroachment in horticulture park. CPWD D-Block
Type-ll. Netaji Nagar has not been removed by CPWD:

(by it s0. the reasons therefor
(c) the time by which 1t is likely to be removed. and

(d) the action proposed to be taken against those
officials found violating official orders?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U VENKATESWARLU) : (a) to (cj. In all
there are 8 Type-ll tlats in D-Block. Netaji Nagar in
which unauthorised constructions have been reported
Show cause notices have already been issued by the
Directorate ot Estates As per the policy instructions.
cne month notice is to be issued In respect of cases of
unauthonsed constructions. After the expiry of the notice
period. further action to cancel the allotment will be
taken if the unauthorised constructions has not been
removed.

The encroachment on Horticulture Park. CPWD.
D-Block. Type-ll. Netaji Nagar has already been removed.

(d) Question does not arise in view of reply to pan
(a) to (c) above

Allotment to Religious Missions

2787 DR KRUPASINDHU BHOL : Will the PRIME
MINISTER be pleased to state

(a) whether the Delhi Development Authority (DDA)
has been alloting sites for the religious mission:

{b) if so. whether there was any proposal to allot a
religious site for the Budhist religious mission:

(c) it so. the reasons for delay in the allotment of
that ste and

(dj the steps taken/proposed to be taken to expedite
the allotment?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes. Sir

(b) to (d) The request of Buddha Tri-Ratna Mission
for allotment of land (0.5 acre) in C.R. Park is under
active consideration of the Government.

Certain policy matters/issues regarding change of
land-use and resumption of land from DDA were under
consideration which have not been sorted out.

The matter is under process.

Petroleum Projects

2788. SHRI ANANTH KUMAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the Bharat Petroleum Corporation,
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Hindustan Petroleum Corporation and Indian O
Cosporation have submitted any proposals for setting
up of petroleum projects in the country during 1994-95
1995-96 and as on September 30. 1996:

(b) if so. the details thereof:

(c) the total funds likely to involve in these projects
and

(d) the manner in which the funds are to be
generated?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS {(SHRI T.R. BAALU) :
(a) to (d). The information is being collected and will be
laid on the Table of the House.

Issue of Bonds

2789. SHRI S.D.N.R. WADIYAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government are raising funds from
the domestic market to set up Power Projects in the
country:

(b) it so. whether the Power Grid Corporation has
been authorised by the Government to raise funds from
the market by issuing bonds:

(c) the amount of bonds issued by Power Grid
Corporation for raising funds from the domestic market
so far: and

(d) the details of Power Projects which are proposed
to be commissioned by utilising these resources?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S
VENUGOPALACHARY) : (a) and (b). Yes. Sir.

(c) The details of funds raised by POWERGRID by
issue of bonds are as follows :

S No. Year of Issue

Funds raised
(Rs. in crores)

1991-92 75.80

1.

2. 1993-94 250.00
3. 1994-95 116.00
4. 1995-96 277 .1
5 1996-97 206.885

(d) Bonds are not issued by POWERGRID against
any specific project. but to meet the overall pian
expenditure on various projects.

Petroleum Conservation Research Association

2790. SHRI UDAYSINGRAO GAIKWAD : Will the
PRIME MINISTER be pleased to state :

(a) whether Petroleum Conservation Research
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Association is working under administrative control of
the Government:

(b) if so. the details thereof with terms of reference
of such Association:

(c) whether some jurisdiction of functions of this
association has been prescribed:

(d) if so. the details thereof:

(e) the achievements on Petroleum Conservation
made by the Association: and

(f) the details of amount spent on each
achievement?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) to (d). Yes. Sir. Petroleum Conservation Research
Assoclation (PCRA) is a registered society under the
Societies Registration Act 1860 formed with the
objectives as given in the attached Statement. PCRA
functions under the administrative control of Ministry of
Fetroleum and Natural Gas as a nodal catalysing agency
tfor achieving petroleum conservation in the various
sectors of the economy.

(e) and (f). The annual expenditure and the savings
ot petroleum products achieved as a result of various
activities undertaken by and through the efforts of PCRA
since 1992-93 are given below :

Year Expenditure Estimated savings
(Rs. Crores) ot petroleum
products

(in thousand MT)

1992-93 4 .30 693

1993-94 561 838

1954-95 6.76 969

1995-96 8.34 1102
STATEMENT

Main objectives of PCRA

1. To conduct and promote research &
development on the conservation of petroleum
products by devising new methods or by
improving existing methods of utilisation in
Industry, Transport, Agriculture. Domestic and
other spheres of utilisation.

2. To develop better scientitic methods for poliution
control or reduction thereof.

3. To evaluate fuel saving devices and additives
through research and developmental activities
and otherwise.

4. To conduct and promote studies and surveys in
all spheres of usage of petroleum products, with
a veiw to identify areas. where conservation of
petroleum products is possible.
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5. To conduct and/or promote research and
developmental activities. to improve the
efficiency ot kerosene and LPG burning and
other petroleum fuel appliances

6. To take up research. design and development
and study factors aftfecting petroleum tuel
economy. in all kinds of transport systems.

7. To provide technical advisory services. designed
to achieve greater economy or efficiency in all
spheres and activities. involving petroleum
products

8 To improve the efficiency of existing methods of
petroleum products in the field ot production
distribution and utilisation

9 To conduct and promote. research and
developmental activities. in the tield of
modifying. improving and developing diesel
petrol and other petroleum fuel engines. tfor
improved fuel economy.

10 To assist in establishment or development of
special institutions, Research and Development
Organisations in pursuit ot specitic activities.
dealing with problems aftfecting conservation of
petroleum products by any means and any
sphere.

11. To aid. in achieving optimum utility of all
petroleum products. by training or developing
personnel in tuel efficiency techniques and
practices :

12. To undertake. promote and assist by printing
and publishing books. pamphlets. leatlets.
magazines and other documents and holding
Seminars and meetings by any other means.
the education and consciousness of the public
and specifically those involved in activities
associated with the production. distribution or
utilisation of petroleum products and in respect
of any matters falling within the scope of the
Society's objectives.

13. To undertake, promote and assist in research
and development of petroleum and associated
technologies relevant to the country's social.
economic and industrial needs. in keeping with
the national objective of self-reliance.

14. To undertake. promote and assist In research
and development of appropriate and alternate
fuel and energy technologies, with emphasis
on the use of local resources.

Accommodation to Freedom Fighters

2791. PROF. AJIT KUMAR MEHTA : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have decided to allot
residential accommodation for life to those freedom
tighters who are aged 70 years or above:
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(b) if so. the total number of such freedom fighters
whose cases are pending. and

(c) the time by which these pending cases are
likely to be finalised?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U VENKATESWARLU) : (a) to (c).
Allotment of residential accommodation is given only
to such freedom fighters as are of all india standing
and their case is specifically recommended by
the Ministry of Home Affairs for allotment of
Government accommodation. Such freedom tighters are
considered for allotment of General Pool
accommodations provided :

(1) They do not own a house or flat in their
name or in the name of their family members
or dependents in Delhi;

(2) The accommodation is required for bonafide
medical treatment of the freedom fighter or
his spouse.

In the case of those freedom fighters who are above
70 years of age. the allotment is made for “life-time”
and not necessarily on medical grounds.

8 applications have been received for considering
allotment under the guidelines which would be made
once the formalities such as production of requisite
ducuments. their verification has been done. Hence no
time frame can be fixed in this regard.

Power Projects in Mizoram

2792. DR C. SILVERA : Will the PRIME MINISTER
be .pleased to state :

(a) whether any proposal for setting up private
power projects in Mizoram has been received by the
‘Union Government;, *

(b) if so. the details thereof; and

" (c) if not, the steps taken/proposed to be taken by
the Union Government to set up power projects in
Mizoram?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) No, Sir.

(b) Does not arise.

(c) Government of Mizoram has agreed to hand
over the Tuirial HE Project (60 MW) to North Eastern
Electric Power Corporation Ltd. for execution in the
Central Sector, for which financial assistance from OECF,
Japan is envisaged.
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[Transiation]
Vacant Post of SCs and STs

+
2793. SHRI ASHOK PRADHAN . Will the PRIME
MINISTER be pleased to state

(a) whether some posts of various categories
reserved for SCs and STs are lying vacant in various
departments and undertakings under his Ministry for a
considerable time;

(b) if so, the post-wise break-up thereof, till date:

(c) whether the employees of various categories
working in departments and undertakings under this
Ministry have also been promoted in addition to the
new recruitments made on some posts during the last
three years:

(d) it so, the yearwise details of the recruitments
and promotions made of various posts in various
categories during the said period. separately:

(e) whether the recruitment ot SCs/STs has been
made in accordance with the reservation rules and the
SC/ST employees working therein have been promoted
in accordance to reservation rules: and

(f) the action being taken by the Ministry of filling
up the vacant reserved posts in various categories and
for promoting the SC/ST employees in accordance with
reservation rules?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S
VENUGOPALACHARI) ~ (a) and (b). Yes, Sir. The
following categories of posts for SCs & STs are lying
vacant.

Ministry ’ sc ST
Sr. Scientific Officer-l 5 3
Tech. Asstt.. 1

Statf Car Driver 1

Indian Renewable Energy Development Agency Ltd.

sC ST
General Manager 1 -
(Management Services)
Finance Officer 1 -
Asstt. Accounts Officer . 1

(c) and (d). Yes, Sir. Recruitment and promotion to
the following posts have been made during the last
three years.
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Ministry . .
Dir_(Tec) 'PSQ - **SSO-| Other Posts _ .
UR SC ST UR SC ST UR SC ST UR SC ST
1994 1 - - 8 - 9 1 : . 1 -
1995 2 - - - 1 7 1 R R R
1996 2 - - 3

Principal Scientific Officer
** Senior Scientific Officer Grade-|

Indian Renewable Energy Development Agency Ltd.
(Public Sector Undertaking).

SC ST

1994 Asst. Manager (PMES)
Asst. Manager (DCCS)
Messenger/Attendant/Farash :
Manager (PTS) :
1995 Tech. Ofticer (Solar) : -
AES (DCCS) :
Librarian (DCCS)
Manager (PMES)
Asstt Manager (PTS)
AES (Solar Div.)
1996 Executive Trainee (DCCS)
ATO (PTS-SH) :
ATO (DCCS) : - 1.
Asstt. Manager (BD)
ATO (SE)
Asstt. System Analyst
M-A-F (MS)
AM (PTS)
Asstt. System Analyst

-4 ) A e
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(e) and (f). Yes, Sir. The recruitment and promotion
ot SC & ST officers have been made in accordance with
the relevant rules. The vacant posts are being filled up
as per the prescribed procedure.

[English]

Demand for Hydrocarbons
2794. SHRI SANAT KUMAR MANDAL
SHRI KRISHAN LAL SHARMA :
Will the PRIME MINISTER be pleased to state :

(a) whether the demand for hydrocarbons, as
compared to coal, is expected to grow at a rapid pace;

(b) it so, the manner In which the Government are
monitoring this sector particularly in the context of the
world-wide oil and gas industry undergoing a period of

reforms having an important bearing on the Indian

industry too;

(c) whether hydrocarbon industry plans to have a
global presence and acquire the state of the art

capabilities and build alliances wnh other firms wherever
necessaty; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) The demand for petroleum products during 1996-97
is estimated at 78.4 MMT. It is expected to grow at 6.9%
during the IX Plan.

(b) to (d). With a view to achieve self-sufticiency in
refining capacity, the Government has permitted setting
up refineries in the Public, Joint and Private sector and
expansion of existing refineries. The Government has
also offered medium and small sized oil fields to Private/
Foreign parties for the production of crude oil under
Production Sharing Contracts.

Petroleum Refinery

2795. DR. T. SUBBARAMI REDDY :
SHRI SULTAN SALAHUDDIN OWAISI :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government of Andhra Pradesh
was issued a letter of intent from under Government for
setting up of 120,000 BPD (6 million tons) petroleum
refinery as 100% exports oriented unit in the State:

(b) whether economic viability of 100% Export
Oriented Unit was not established as 75% of the
products have to be sold at international price and
Refinery Margins World-wide were extremely poor:

(c) if so, whether the request was made to the
Ministry to allow Andhra Pradesh convert existing licence
to a domestic refinery;

(d) if so, whether this proposal is still pending with
the Union Government;

(e) whether the Ministry has considered the
proposal; and

(f) i so, by the time by which the approval is likely
to be given?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):

(a) to (f). No LOI has been issued to Govt. of Andhra
Pradesh. However, LOI have been issued for setting up
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Export Oriented Oil Refineries in Andhra Pradesh. as
per details given below :-

N‘z;rrne ot the'pany Capacity "
1 Mss. Black Gold Refineries Ltd. 2.5 MMTPA
6.00 MMTPA

2. Mrss. Jindal Ferro-Alloys

The parameters for evaluation of proposal for 100%,
EOU and Domestic Tarift Area (DTA) are different and
as such the LOI of EOU refinery to DTA refinery is not
convertible.

[Translation]
Electronic City

2796. SHRI R.L.P. VERMA : Will the PRIME

MINISTER be pleased to state :

(a) the number of Electronic cities in the country
location-wise and State-wise:

(b) whether the Government propose to set-up any
new Electronic City in Bihar:

(c) it so. the detail thereof. location wise: and
(d) if not. the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
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AND TECHNOLOGY (PROF. YOGINDER K. ALAGH)
(a) The Government of India. Department of Electionics
has no scheme for declaration of any location as an
‘Electronic City'.

(b) to (d). Do not arise
[English]

Accommodation

2797. SHRI MUKHTAR ANIS
MINISTER be pleased to state :

Will the PRIME

(a) non-official categories to whom official
accommodations is admissible at present and the
number of units. type-wise tor each category.

(b) whether fresh guidelines have been issued,
proposed to be issued in this regard. and

{c) the number of units. type-wise under actual
occupation for each category?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) The
following non-official categories to whom General Poo!
accommodation are allotted at present and the numbe
of units under their occupation typewise for each
categorv are as follows :

1] v \ Vi Vi Vill

(i) Freedom Fighters - 53 4 1
(ii) Journalists - 27 52 5 1
(in) Social Workers - 3
(iv) Artists 1 40 1 -
(v) Security graded - - 2 14

persons
(vi) Former President/

Vice President/ - - 1 7

or Spouses

Government have issued guidelines in this regard
from time to time. the latest being guidelines for security
graded persons issued on 10.10.1996.

Agreement between India and Nepal

2798. SHRI N.J. RATHWA : Will the PRIME

MINISTER be pleased to state :

(a) whether any agreement has been signed
between India and Nepal regarding expansion of
Trishuli-Devifat hydro-electric project;

(b) it so, the details thereof:

(c) the extent to which the power generation is
likely to increase therefrom and the benefit likely tc
accrue to Nepal as a result thereof:

(d) the amount likely to be spent on this project by
Nepal and India separately;

(e) the names of the companies whose assistance
is likely to be obtained for the said Project; and

(f) the time by which the project is likely to be
finalised and the time by which it is likely to be
completed?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR S.
VENUGOPALACHARI) . (a) Trishuli (21 MW) and
Devighat (14.1 MW) Hydroelectric Projects in Nepal
were implemented with assistance tfor India in 1969
and 1983 respectively. There is no proposal. at present
regarding further expansion of these projects.

(b) to (f). Do not arise.

Oil Refineries

2799. SHRI NARAYAN ATHAWALAY - Will the
PRIME MINISTER be pleased to state

(a) whether Major Oil Refineries are facing partial
shutdown:

(b) if so. the reaction of the Government thereto:

(c) the details of action/steps taken to resume normal
operations at major refineries and contain effectively
growing detficit in oil pool account: and

(d) whether there is a proposal under consideration
for hike in prices of petroleum products: and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU)
(a) to (e). Major refineries are not facing presently partial
shutdown except pllanned shutdown tor regular
inspecting and maintenance of the refineries. However,
the cumulative outstandings of the oil companies from
the oil pool account are estimated to rise to Rs.15.500
crores by 31.3.97. The mounting outstandings of the oil
companies from the oil pool account has resulted in
their experiencing severe liquidity crisis. The operations
of stand alone refineries like CRL. MRL. BRPL and
MRPL may be adversely affected due to liquidity
problem. The position of the oil pool account is monitored
on a continuous basis and remedial measures taken to
contain the deficit.

Unauthorised Colonies

2800. SHRIMATI MEIRA KUMAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have identitied the key
persons/group of persons who sponsored unauthorised
colonies in the NCT of Delhi during the past five years:
and

(b) it so. the names of such persons and
unauthorised colonies sponsored by them?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) ; (a) and (b). The
D.D.A, M.C.D., N.D.M.C. and Land & Development Oftice
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have reported that no key persons/group of persons
who sponsored the unauthorised colonies In the
National Capital territory of Relhi during the last five
years have come to their notice.

Oil and Gas

2801 SHRI SUSHIL CHANDRA : Will the PRIME
MINISTER be pleased to state :

(a) the places in North-East States where Petroleum
Oils/Gas is being drilled:

(b) the total reserves at each location and total
quantity being drilled at present:

(c) whether the installation of gas turbines Is being
contemplated to supply power to this region and

(d) if so. the locations where gas turbines are being
to be set up and the capacity of each turbine?”

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! T.R BAALU,
(a) Drilling tor oil and gas is being done in the North
Eastern States of Assam, Tripura. Arunachal Pradesh
and Mizoram. ;

(b) The details of reserves and production in each
of these States are as under :

State Average rate of In place

____production ___ reserves
Oil (t.p.d) Gas (O+OEQG)

(MMSCMD) MMt

as on

1.4.1996

Assam 13178 5.34 1281.30
Arunachal Pradesh 100 0.07 3965
Tripura - 0.42 30.10

Mizoram - - -

(c) and (d). In addition to the gas based pbwer
plants already running at Namrup. Kathalgudi and Lakwa
gas has been allocated a 300 MW plant at Amguri and
also for power plants and Admtilla and Banskandi in
Cachar and Ramchandranagar in Tripura.

Hydro-Power Projects
2802. SHRI UDDHAB BARMAN : Will the PRIME
MINISTER be pleased to state :

(a) whether any survey was conducted to determine
the hydro-power potentials of the Brahmputra and the
Barak river system:

(b) it so. the details thereof;

(c) the percentage of this hydro-potential has be«
harnessed so far: and

(d) the steps {aken/proposed to be taken tc
the optimum potential?
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THE MINISTER OF STATE IN THE MINISTRY OF

POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) and (b). The Central
Electricity Authority had carried out studies in regard _to
the re-assessment of the hydro-electric power potential
in the country in 1987. The details of the hydro~elegtric
potential of the Brahmaputra basin including Barak river
system are given in the attached Statement.

{c) and (d). At present a potential of 391 MW at
60° load factor has been developed and projects with
a potential of 423 MW (at 60% load factor) are under
development. Amongst the measures taken by the
Government towards harnessing the hydro potential are
creation of Central/joint sector corporations, increase in
outlay for development of hydro projects, increase in
budgetary allocating for Central/joint sector projects and
arranging funds for hydel projects through external
assistance. Besides, the Government has modified the
tinancial, administrative and legal procedures to attract
private investment.

STATEMENT
Basinwise summary of H.E. Potential of Great
Brahmputra
S.No. Basin No. of Potential at
Schemes 60% Load

Factor (MW)

1. Barak & Neighbouring 60 3908
rivers
2. Subansiri 25 6893
3. Kameng 34 1982
4. Kalang (Kopili) 16 510
5. Dihang & Dibang 28 13615
3. Teesta 30 3021
7. Upper Brahmaputra 19 789
3. Lohit 11 4152
3. Lower Brahmaputra 3 50
Total ‘ 226 34920

Maintenance of Gardens

2803. SHRI SOUMYA RANJAN : Will the PRIME
AINISTER be pleased to state :

(a) the annual budget for the maintenance of
ardens and lawns attached to official bungalows in
lew Delhi during each of the last three years;

(b) whether any standards have been prescribed
i various categories of such houses;

(c) the totai recovery from the occupants for such
srvices, year-wise;

(d) whether the Government propgsé to provide
ich service at no profit no loss basis; and
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(e) if so the detail thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U VENKATESWARLU) : (a) The year-
wise budget for the maintenance of gardens and lawns
attached to official bungalows in New Dethi during the
|ast three years i1s as under -

(Rs. in lakhs)

(n~ 1;); 37194~ 37375
(i) 1904-95 464.65
(iii) 1995-96 54147

(b) Yes Sir Requisite standards have been
prescribed as per the guidelines approved by the
Government

(c) No, garden charges are levied on authorised
occupants. However. garden charges are recoverable
from the unauthorised persons and the persons to whom
the allotment is made on payment of special licence fee
under FR-45-B with departmenta!l charges wherever
applicable. The garden charges are included in the
monthly rate of licence of fee chargeable from such
allottees and no separate record for the same is
maintained. Hence. the total recovery from the occupants
for such services year-wise cannot be worked out.

(d) and (e). There is no proposal at present under
consideration in this regard.

Houses for Government Employees

2804. DR. ARUN KUMAR SARMA : Will the PRIME
MINISTER be pleased to state : '

(a) whether the Government propose to construct
flats for Central Government employees at Guwahati:

(b) if so, the details thereof, category-wise; and

(c) the number of flats constructed during the last
three years, category-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER

"OF STATE IN THE MINISTRY OF PARLIAMENTARY

AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) The category-wise details of general pool
residential accommodation under construction at
Guwahati are as under :-

Type No. of Qtrs.
! 24
i 16
]] 72.
v 24
Total 136
(c) Ni.
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Vacancies in Assistants Grade

2805. SHRI JAGDAMBI PRASAD YADAV : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that while prescribing
aligibility by DP&T, vide its O.M. dated January 16,1989
for additions In the Select List of Assistants Grade for
the years 1986 and 1987. no long term Zone were
prescribed. stating that long term promotions were
dispensed with, vide O.M. dated October 12,1988

(b) it so, whether long term vacancies of those
years were clubbed together with the Select List year
1989 and

(¢) if so. the reason tor not clubbing long term
vacanclies between Select List 1986 and 19887

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S R.
BALASUBRAMONIYAN) : (a) In this Department's
O.M.No 7/1/88-Cs.Il dated 16/17.1.1989, fixing zone for
promotion to the Asstts’ Grade for the Select List years
1986 and 1987 the various cadres were intimated that
no zones for long-term promotions were being
prescribed. because, the long-term promotions had
already been dispensed with through O.M.No.12/4/87-
Cs.Il dated 12.10.1988

(b) and (c). The zone of promotions on long term
basis which was last issued on 30.11.1987. covered
the vacancies which were likely to arise upto 30.6.1987.
Since the Government decided to dispense with the
system of Long-term promotions in Oct., 1988, the need
to issue a zone for such promotions, subsequent to the
one issued on 30.11.1987 did not arise. Earlier, the
Select Lists took into account only substantive.vacancies
but w.e f. the select List year 1989, all regular vacancies-
whether permanent or temporary were taken into account
while preparing the. Select Lists.\

Drinking Water

2806. SHRI |.D. SWAM] : Will the Minister of RURAL
AREAS AND EMPLOYMENT be pleased to state :

(a) whether the attention of the Government has
been drawn to the news-items caption "Sadi ke ant tak
bhi sabko shudh peyajal mayassar nahin ho payegaa”

appearing in ‘Dainik Jagaran' dated November 13, 1896;
and

(b) it so, the reaction of the Government thereto? '

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b). Yes, Sir.
Upto 31st March, 1993, 84. 33% urban population and

VA T A B et
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upto 1.4.1996. 81.66% rural population have been
covered with the facility of safe drinking water. It is
proposed to cover all the Not covered and Partially
Covered (1-10 Ipcd) rural habitations with safe drinking
water by 1997-98. It is expected that with the combined
efforts of the States/UTs and the Central Governments.
the remaining urban population will be covered with
the safe drinking water by the end of the 9th Five Year
Plan. subject of course to availability of resources.

Prices of Soft Drinks

2807. SHRI RAMESH CHENNITHALA : Will the
Minister of FOOD PROCESSING INDUSTRIES be
pleased to state :

(a) whether the soft drink industries have raised the
price of soft drinks despite concessions in excise duty
given to them in the latest budget,

(b) if so, the facts thereof; and

(c) the steps being taken to ensure that the duty
concessions is passed on to the consumers?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) to (c). Price of soft drinks is not controlled by
the Ministry. However, the industry has been advised to
ensure passing of Excise, Duty concessions to the
consumers.

T.V. Transmission

2808. SHRI JAGAT VIR SINGH DRONA : Will the
PRIME MINISTER be pleased to state :

(a) whether there is any technique where electric
line can be used for T.V. Transmission;

(b) if so, the details thereof,

(c) whether the Government are considering the
implementation of such scheme in the near future. in
the country; and

(d) it so, the details thereof and if not,
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
No, Sir.

(b) to (d). Do not arise.

reasons

Uniform Bungalows

2809. SHRIMATI VASUNDHRA RAJE : Will the

PRIME ‘MINISTER be pleased to state :

(a) Whether there Is any proposal under

'conslderation of the Government of .construct uniform

Bungalows for the Members of Parliament;
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(b) whether it has also been decided the Type of Corporation face acute scarcity of water in every
which Bungalows will be constructed for the serving summer:

Ministers: and (b) if so. the steps taken to resolve the problem

(c) it so. the details thereof? . during the last three years: and

THE MINISTER OF STATE IN THE MINISTRY OF (c) the allocation made for the city water supply
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER during each of the last three years together with the
OF STATE IN THE MINISTRY OF PARLIAMENTARY amount utilised for the purpose? '
AFFAIRS (DR. U. VENKATESWARLU) : (a) No. Sir. There THE MINISTER OF STATE IN THE MINISTRY Of
is no proposal for construction of uniform bungalows for URBAN AFFAIRS AND EMPLOYMENT AND MINISTE &
M.Ps. However. there is a sanctioned projects of OF STATE IN THE MINISTRY OF PARLIAMENTARY
construction of 28 special type flats for M.Ps. of Rajya AFFAIRS (DR. U. VENKATESWARLU) . (1) to (¢

Sabha at B.D. Marg. New Delhi. Allahabad Jal Sansthan has reported that there are

(b) No, Sir. some pockets which face acute scarcity of water every
summer. To improve water supply in the areas under
Allahabad Corporation, various augmentation schemes
have been implemented/are under various stages of

(¢c) Does not arise.

Scarcity of Water completion. The details of the various scheme
undertaken during the last three years the amount
2810. DR. MURL!I MANOHAR JOSHI : Will the sanctioned., amount utihsed, and the agency which
PRIME MINISTER be pleased to state : has undertaken the work, are given in the attached
(a) whether many parts of the Allahabad Statement.
STATEMENT

Allahabad City - Water Supply
Details of Schemes Started during last 3 years

Rs in Lakhs)

Year-wise Amount Amount - Ag}erﬂcy
Name of Scheme Sanctioned Utilised

1 2 3 - 4
1993-94
Installation of 20 Hand Pumps 3.00 ' 3.00 U.P. Jal Nigam
Constn. of 2 tubewells and 29.00 29.00 -do-
commissioning of 1 tubewell.
Reboring of 4 tubewells. Development of 23.00 23.00 -do-
5 tubewells and rebore or 85 hand pumps.
Installation of 39 Hand pumps 585 5.85 -do-
Constn. of 3 tubewells at Katra, Civil 46.50 46.50 -do-
Lines. Rajroop Pur and 50 hand pumps.
Constn. of 4 tubewells at 13.10 14.00 -do-
Swaroop Rani Park
Constn. of 2 tubewells at Chameli Devi 28.16 14.00 -do-
Dharamshala and Malviya Nagar
Total 14861 135.35
1994-95
Works before Ardh Kumbh 172.00 166.20 -do-
Installation of hand pumps and 8.00 7.33 Allahabad Jal

improvement of water Supply Sansthan
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1 2 3 . 4

Installation of Mini. Tubewell. reboring 50.33 49.88 Allahabad Jal ~
of hand pumps. developments of Sansthan
tubewells. supply of new pumps and
spare etc )
Chlorination of water chemical 16.44 16.44 -do-
Installation of tubewells repairing hand 196.30 196.30 ~do-
pumps and stand post. laying of pipe
line. repairing of tankers etc..
Laying of pipe line and repairing etc. 25.00 25.00 -do-
Installation of 1 tube well and 17.12 11.55 -do-
laying of pipe line
Installation of 1 Mini tubewell 1.30 - -do-
Total 486.49 472.70 ‘
1995-96
Constn. of 2 tubewells of Mumford Gand 27.00 1574 U.P. Jal Nigam
and Om Gayatri Nagar.
Instaltation of 212 hand pumps 44.25 31.86 -da-
Second Water Works and improvement 96.00 16.63 -do-
of Water supply system of Allahabad. ]
Installation of tubewell and repairing 50.00 12.46 Allahabad Jal
and installation of stand post and Sansthan
handpumps etc.
Installation of 1 Mini tubewell-etc. 2.25 1.57 ~do-
Laying of pipeline and installation 26.50 7.92 -do-
of mini tubewell.
Constn. of 1 tubewell and chemicals 11.35 11.27 -do-
Total 2587.35 97.45

Oil Selection Board are considered necessary by the Governmant in public

interest.
2811, SHRI HARIN PATHAK : Will the PRIME

MINISTER be pleased to state :

(a)} whether the Oil Selection Board will be
dismantied after introduction of market determined
pricing policy for petrol, diesel and allied products:

(b) if so. whether petrol and diesel outlets are likely
to be allotted on a competitive and commercial basis;
and

(c)kif so, the details of scheduled tor introduction of
a new system of allotting retail petroleum and diesel
outlets in a market determined petroleum sector?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU)
: (a) to (c). Appropriate Selection Authority, selection
process as also reservation for different sactions of the
Society for the allotment of dealerships/distributarships
of petroieum. products. will continue as lefig as these

There is no proposal as yet to introduce a new
system of allotment of dealerships/distributorships for a
market determined petroleum sector.

[Translation]
Bokaro and Korba Power Project

2812. SHRI RAVINDRA KUMAR PANDEY. :
SHRI MANHARAN LAL PANDEY :

Wilt the PRIME MINISTER be pleased to state

(8) the funds atlocated to the Damodar Valley
Corporation, Bokaro and Korba Thermal Power Projects
for the fural development work Gnder the social
integrated  scheme during the. last three years and tli|
date; ‘ ‘ , =
. +{f) -the. details of rural development work.
undertakan/to be undartaken ynder the. schems:. -
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whether any funds allocated by the DVC &

c
() d Scheme for the

N.TPC under the Social Integrate
development of rural areas of Bokaro and Korba have

been returned due to non-utiisation under the schemes
(d) it so. the total funds returned during the last five

years: and
(e) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR &
VENUGOPALACHAR!)  (a) and {b) No funds have been
allocated by the Central Government/State Governments
1o Bokaro Thermal Power Station of DVC ana Keorba
Thermal! Power Project of NTPC for rurai development
works under the Social Integrated Scheme dunng the
last three years However DVC and NTPC have
undertaken community development programmes o
villages in the vicinity of their Project areas out of ther
own internal resources. DVC has spent Rs 32 47 fakhs
till 1995-96 and and further a sum of Rs 3¢ lakhe has
been allocated for the year 1996-87 tor ungertaking
village development in and around the Bokaro Therma:
Power project The works taken up/prcpesed inciuge
construction of school buildings. roads community and
health centres etc.

NTPC has spent Rs 9530 lakhs tll 1895-8¢ fo:
development works around the Korba Thermal Power
project The works undertaken there include renovation
ot electrification systems of the nearby villages
construction of colleges including a womens college
school buildings. Gram Sabha Bhawan. construction

and renovation of village roads Funds have also been
earmarked for providing/augmenting drinking water
tacilities

(c) and (d). No. Sir

(e) Does not arise
[English]
Panchayatiraj System

2813. SHRI MOHAN RAWALE . Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state

(a) whether the Government of Maharashtra has
requested the Union Government for extending the
provisions of Part IX of the Constitution of India
(Panchayatiraj System) to the Scheduled Areas: and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) (a) Yes. Sir

(b) Necessary legislation for extending the provision
of Part IX of the Constitution relating to Panchayati Raj
to the Scheduled Areas is proposed to be introduced in
the current Session of Parliament.

Energy Conservation Programme

2814 PROF OMPAL SINGH NIDAR wy
PRIME MINISTER be pleased to state - *

\a) whether the Government have formulateq |
comprehensive strategy for conservation of power

(b1 # so the details thereof. and
tc} the fiscal incentives being given in this regard’

THE MINISTER OF STATE IN THE MINISTRY OFf
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR ¢
VENUGOPALACHARI) (a) and (b) The strategy of 1
Government for conservation of power inter gl
includes

awareness education and tramning
suppert for energy audits and resear-h
dJemonstration projects

- tixing andg promoting energy etticien:,
standards for electncal appliances

- fcrmuiating energy cansumption notms fo
vannus energy intensive sectors

fiszal and financial incentives
mstitutional and orgamsation arrangement:
Strengthening the data/nnformaton base cr
energy consumption and  efficiendy
improvements

reduction of transmission and distnbution
losses

ic) 100°. depreciation under the provisiuns of the

Income Tax Act 1s allowedg on installation on notified
energy saving devices which presently include certain
kinds of specialised boilers and furnaces burners
instrumentation and monitoring systems for monitonng
energy flows waste heat recovery equipments
cogeneration systems. electrical equipments and othe!
energy saving devices

NTPC and NHPC

2815 SHRI SULTAN SALAHUDDIN OWAISI
DR KRUPASINDHU BHO! |

Will the PRIME MINISTER be pleased to state :

(a) whether attention of the Government has been
drawn to the news-item captioned "NTPC. NHPC tunds
fail to energise mega projects” appearing in the
‘Economic Times' dated October 8, 1996;

(b) i so, the facts thereof:

(c) the reaction of the Government thereto. and

(d) the steps taken/proposed to be taken to energise
these mega power projects?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON:CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) Yes, Sir.
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(b) to (d). The aliocation of resources for the projects
are made to match the activities planned on the basis
of state of preparedness of the executing agency,
capacity of utilise the resources in the project and tying
up of requisite funds. Government is monitoring the
status of ongoing projects on continuous basis.

Employment Opportunities in Uttar Pradesh

2816. SHRI D.P. YADAV : Will the PRIME MINISTER
be pleased to state :

(a) the criteria fixed for providing self employment
and wage employment opportunities to the urban
poor:

(b) whether Uttar Pradesh is being meted out step-
motherly treatment in this regard,

(c) if so. the reasons therefor; and

(d) the remedial measures being taken in this
regard”?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U VENKATESWARLU) : (a) This
Department is implementing two Centrally Sponsored
Poverty Alleviation Schemes namely. Nehru Rozgar
Yojana (NRY) and Prime Minister's Integrated Urban
Poverty Eradication Programme (PMIUPEP). The criteria
fixed for providing self employment and wage
employment opportunities under these schemes is as
under :-

NRY - Only the urban poor which are living
below the poverty line with an annual
household income below Rs.
11.850/- per month are eligible for
selt employment and wage

employment

PMIUPEP - The Urban poor which are living
below poverty line with an annual
household income below Rs. 11.850
and who have education upto 9th
standard are eligible for self
employment

(b) No. Sir.

(c) and (d). Question does not arise as funds under
the Nehru Rozgar Yojana (NRY) are allocated among
the States/UTs strictly on the basis of incidence of urban
poverty and under PMIUPEP, funds are allocated on the
basis of incidence of urban poverty and in relation to
the number of town in the States/UTs.

Water Supply Scheme

2817. SHRI K.P. SINGH DEO : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government of Orissa had
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recommended to his Ministry in 1995-86 for the
instaliation of Regional Water Supply System in Taicher,
Meramunduli, Angul, Dhenkanal and Bhuban in
Orissa;

(b) if so, the steps taken by his Ministry to approve
and implement that water supply scheme;

(c) the tund provision made for that scheme: and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (d). The
Govemment of Orissa had submitted a project proposal
in 1995-96 for external assistance for the installation of
the Regional Water Supply Scheme in Talcher.
Meramunduli, Angul, Dhenkanal and Bhuvan in Orissa
at an estimated cost of Rs. 135.70 crores. The project
proposal was recommended by the Government of India
to the Overseas Economic Cooperation Fund (OECF) of
Japan for loan assistance under the 1996-97 loan
package. However, the project was not ultimately picked
up by the Government of Japan for<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>